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IN THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 


ORIGINAL APPLICATION NO. 442 OF 2022 

IN THE MATTER OF: 
Juned Ayubi. ... .. . .. Applicant 

Versus 
State of Uttarakhand & Ors. ... Respondents 

REPORT BY WAY OF AFFIDAVIT ON BEHALF OF 
RESPONDENT- GARHWAL MANDAL VIKAS NIGAM MANDAL 
NIGAM LIMITED, UTIARAKHAND IN COMPLIANCE OF 
DIRECTIONS PASSED BY THIS HON'BLE TRIBUNAL IN THE 
ABOVEMENTIONED MATTER 

I,M" B. s. ~')I L\ Slo Shri Lt.tc. .S .s;t)cj)w aged about b 

years, presently posted as .(!'OOld.i "nQ~ - , , Garhwal Mandai 

Vikas Nigam Limited , Uttarakhand, 74/1, Rajpur Road, Dehradun 

Uttarakhand- 248001, do hereby solemnly affirm on oath and state 

as under: 

1. 	 That in my abovementioned official capacity, I am acquainted 

with the facts and circumstances of the present matter, and I am 

fully competent and duly authorised to file present Report by way 

of Affidavit on behalf of Respondent- Garhwal mandai Vikas 

Nigam Limited. 

That this Hon'ble Tribunal vide earlier its order dated 

18.07.2022 and passed the following orderl directions: 
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.... .. ........ . .. . ... .... .. ...... .. .. ... ...... .... ... .... 


3. We have considered the matter and we are of the 

view that the averments made in the application require 

urgent verification of the facts and immediate remedial action 

on the basis thereof by the concerned Statutory Authorities. 

Accordingly, we constitute a Joint Committee comprising of 

Regional Office, MoEF & CC at Dehradun, SEIAA, Director, 

Department of Geology and Mines, Government of 

Uttarakhand, State PCB and District Magistrate, Dehradun. 

The State PCB will be the Nodal agency for coordination and 

compliance. 

4. The Joint Committee may meet within four weeks, 

1 . , undertake site visits, look into the grievances of the applicant 
I ,. 
I as mentioned in detail in the application, verify the factual 

position and take remedial action by following due process ofI 
I law. Factual and action taken report may be furnished within I 

two months bye-mail at judicial-ngt@gov.in preferably in the 

form of searchable PDF/OCR Support PDF and not in the 

form of Image PDF. 

List the matter for further consideration on 13. 10.2022 

A copy of this order, along with a copy of the application 

and documents attached therewith, be forwarded to the 

Regional Office, MoEF & CC at Dehradun, SEIAA, Director, 

Department of Geology and Mines, Government of 



; 

Utfarakhand, State PCB and District Magistrate, Dehradun by 

e-mail for compliance. " 

2. That this Hon'ble Tribunal vide its order dated 06.01.2023 was 

pleased to pass following directions:­

" 

2. According to the applicant, EC has been transferred by 

Garwahl MandaI Vikas Nigam without following the laid down 

procedure. MoU dated 01.02.2021 has been executed in favor of 

the PP without change of name of PP on the EG. Part of the 

mining area is in Himachal Pradesh where Uttarakhand Authority 

cannot grant permission for mining. Since mining is involved in a 

cluster, procedure for cluster EC is required to be followed which 

has not been done. EC dated 17.08.2016 has expired as more 

than five years have passed. Single EC has been granted for two 

mines which is not permissible. No joint DSR has been prepared 

for mining near interstate boundary, as required. 

3. Tribunal noted that a similar matter i. e. o.A. No. 44212022, 

Junaid Ayubi vs. State of Utfarakhand filed by the same applicant 

on same issue already pending before the Tribunal. 

Consequently, Tribunal found it necessary to have the response 

of PP, Geology and Mining Department of Uttarakhand as well as 

Garwahl MandaI Vikas Nigam for which two months' time was 

granted and applicant was directed to serve papers on the said 

authorities and this matter was directed to be listed with o.A. No. 

44212022. 
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; 4. In 0.A. No. 44212022, we find that the matter was examined 

Ij 
I' p. on 19.07.2022 on a letter petition and Tribunal constituted a 
" 
'I" ! Committee comprising Regional Office, MoEF&CC at Dehradun,l' 
I ' 

"I: SEIAA Utt~rakhand, Director, Department of Geology and Mines, 
"i i 
I; Government of Uttarakhand, State PCB and District Magistrate, 
!1 , 
i; Dehradun was constituted and State PCB was made nodal 
,. 
" agency. The factual and action taken report was directed to be 
\ ' 

;; 
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submitted within two months. I 
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5. A report has been submitted in 0.A. No. 44212022 by the joint 

lj Committee along with the letter dated 31 .08.2022. 
1; 
i ~ 

I: 

6. The observations of the joint Committee includes reference to 

an A. 0. No. 179/2021 which is said to be an arbitration Appeal in 

which an order was passed on 20.09.2021 which is reproduced 

in the record of the Committee. The learned Counsel appearing 

for State PCB however could not dispute that the issue of illegal 

mining and damage to environment and compensation etc. is not 

involved in the matter pending before High Court. 

7. With regard to the issue in 0.A. No. 44212022, the report of 

Committee is reproduced as under: 

Xxxxxxxxx 
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;) 8. The amount of Rs. 1,05,83,296 claim to have been recovered 
~!' 
r'i 
~ :/ by the Revenue Department does not reflect the cost of the 
" {; 

~ ; entire mineral illegally mined by the Proponent and there is 
i ;"

:1 • nothing on record to show that for iI/ega I mining and damage 
'i ' 'ij 
'~ I caused to the environment, any action has been taken by the 
~i l 

k 
~ State PCB with regard to assessment of Environment 
l~ 

.;1 
I Compensation, lodging of FIR for committing crime by the 

,:
:, ,. 
;1 

Proponent and other steps. 

x: 
I. 
j:: 

9. Further, no response has been received from Garwahl Mandai 

Vikas Nigam, Geology and Mining Department, Uttarakhand and 

Project Proponent in the present case. 

10. We find that version of Proponent is necessary to be 

obtained for the purpose of deciding this matter. " 

11. Pursuant to this Tribunal's order dated 27.09.2022, an 

affidavit of service has been filed by the Proponent on 

17.10,2022. The affidavit verified on 14.10.2022 states that the 

papers of the o.A. have been sent to PP, Geology and Mining 

Department, Uttarakhand and Garwahl Mandai Vikas Nigam by 

speed-post but tracking record or service of notices upon the 

said authorities is not on record. 

12. In the circumstances, we find it appropriate to issue notice 

along with copy of the petition bye-mail to Respondent Nos. 2, 5 
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and 6 who may file their response within one week to the Original 

Application as also objections, if any, to the report filed in 

connected O.A. No. 44212022. 

13. 	List for further consideration on 12.01 .2023. JI 

A copy of the order dated 06.01 .2023 is annexed hereto and 

marked as ANNEXURE R-1 . 

3. 	 That it is respectfully submitted that in compliance of the 

directions passed by this Hon'ble Tribunal the following facts and 

,.' 

" 	
relevant material for kind consideration of this Hon'ble Tribunal 

are as follows; 

I. 	 That it is most respectfully submitted that the work-order of 

123 Hec. of Lot NO.21/1 for mining of minerals, Sand, Bajri 

and Boulder (Minor Minerals) on the river bed of river 

Yamuna, (Revenue Dakpathar, Nawabgarh, Mandi 

Gangbhewa and Bhimawala, Tehsil Vikas Nagar, District 

Dehradun, Uttarakhjand) within the specified khasra nos. of 

Vikasnagar Tehsil allotted by the Uttarakhand Govt. the 

same has been examined by the MOEF &CC in every 
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regards before granting/sectioning the EC in favor of 

GMVN which was given on the basis of tender to Mr. 
, /") 

Mukesh Joshi and the lease is operating under Garhwal 

Mandai Vikas Nigam Limited, Project proponent is Garhwal 

Mandai Vikas Nigam Limited, and Mukesh Joshi is only the 

agency working under supervision of Garhwal Mandai 

Vikas Nigam Limited with whom Garhwal Mandai Vikas 

Nigam Limited had signed Memo of Understanding (for 

short 'MoU), and he is abide and bound by MoU, that he 

will not violate any condition laid down in Environment 

Clearance (for short 'EC'), which was granted to Garhwal 

Mandai Vikas Nigam Limited by Ministry of Environment, 

Forest and Climate Changes, Government of India (for 

short MoEF&CC). 

II. 	 That the Environment Clearance for the same is in the 

name of Garhwal Mandai Vikas Nigam Limited , and the 

mining lease has been handed over under MoU between 

Garhwal Mandai Vikas Nigam Limited and Lease-holder to 

comply with the various conditions, as per mining policy of 

State of UUarakhand and supervision of the same is being 



done by Garhwal Mandai Vikas Nigam Limited. The 

allotted mining site is situated in tehsil Vikasnagar, District 

Dehradun, Uttarakhand . The Environment Clearance for 

said area was granted after having joint survey 

proceedings of the site in question, and site in question 

was decided after complying with all the formalities, after, 

the lease for mining was allotted by the District 

Administration in favour of Garhwal Mandai Vikas Nigam 

Limited . 

III . That it IS respectfully submitted that the Environment 

Clearance was granted for Lot NO.21/1 which was applied 

to Ministry of Environment, Forest & Climate Changes, 

Government of India on 20-215t March, 2016 after taking 

approval in Agenda hearing meeting, and the said E.C. 

was granted by the Ministry of Environment, Forest & 

Climate Changes, Government of India, vide Environment 

Clearance dated 17.8.2016 for mining of minerals, Sand, 

Bajri and Boulder (Minor Minerals), the Notification to 

define the conditions & further desired clarification for 

cluster formation was issued on 1.7.2016, it is further 

1 I : 



submitted that in the point NO.09 of S.O. 1533 (E), as per 

Notification dated 14.09.2006 of Ministry of Environment, 

Forest & Climate Changes, Government of India, the 

period of Environment Clearance is for 30 years. 

Copies of Notification dated 14.9.2006, Notification dated 

1.7.2016 and Letter dated 17.8.2016 are annexed hereto 

and marked as ANNEXURE R-2, R-3 and R-4 respectively. 

IV. 	 That it is pertinent to mention herein that two leases i.e. 

21/1 (Yamuna) and 21/3 (Yamuna) two separate 

environment clearances had been accorded . The 

procedure of preparing DSR for both leases for mining of 

minerals, Sand, Bajri and Boulder (Minor Minerals) has 
~1 '11 : 

{:(; 
II" : been prepared by the District Administration , Dehradun, 
:'" i
I " 
'1 I, : Uttarakhand which is mentioned in the Appendix ten of 
j 'l i 
:', I 

~ I ' ~ 
; "I : Notification dated 15.01.2016 of Ministry of Environment, 

1 ' 1 l 
. I. I 

I";'
,I t t Forest & Climate Changes, Govt. of India. ' The mining 
'j ' :1 

activities are monitored on the district level, in view of Point 

No.1 of above appendix, and the details of revenue 

received from production of mining of minerals, Sand, Bajri 

and Boulder (Minor Minerals) has been mentioned 

1 ;
'.. 1'!". 
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between last 3-4 years according to point NoA-5 of above 

appendix. Therefore, according to rules, the preparation of 

district survey report (DSR) was possible after 3 years. 

V. 	 It is relevant to mention herein that all the relevant and 

material facts were discussed, after having an Agenda 

hearing of MoEF & CC dated 20-21 March, 2021 , 
! 

! ~ 

i' 	 accordingly the environmental clearance was applied and 
i.' 

I~ 	 all the mining lease were allotted by the Government of 
II 

r 	 Uttrarakhand in view of guidelines of Ministry of 
I, 
i 

ii
I' Environment, Forest & Climate Changes, Govt of India. 
! 
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l ' 
'j VI. 	 It is pertinent to mention herein that Garhwal Mandai Vikas 

I 

Nigam Limited is a State Government Corporation, and is 

an instrumentality of State, and Garhwal Mandai Vikas 

Nigam Limited is not a private project proponent, and is 

generating revenue for the welfare of State, and the 

revenue is going in State fund. 

4 . 	That the present Report by way of Affidavit in compliance of 

direction passed by this Hon'ble Tribunal is being filed kind 
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perusal of this Hon'ble Tribunal. 


i 'J~ 

DEPONENT 

VERIFICATION 

I, the deponent above named do hereby verify and say that 

the contents of my above report by way of affidavit are true and 

correct to my knowledge based on record, no part of it is false 

and nothing material has been concealed there from. The legal 

submissions are further true as per legal advice received and 

believed to be true and correct. 

Verified by me at () • ~ Dc Uttarakhand on 
thiS~ay of January, 2023. ~ 

I~( ')h, -­
DEPONENT 

Filed through: 

;J~vP 
, ~'''f", r"" by\t . ..... 'C~n .h l.., ~


" • :. ::l j~'...D~~~,••"!I'''''''''' HUL VERMA] 
~ 1.,. :11 ,,1' "'" r;,
W IV I0)\ \ . ... '·'n,.""v hI; ." 'N ..t ...tI'~ " Advocate for the Respondent / 

\ • ~ .~ ......... • .. • •• ~•••••, • \ < Garhwal Mandai Vikas Nigam Limited 
atDtl"f~" I.. f / 137, Tower No.10, Supreme Enclave. c 

(Ra)ender5t ~!.l Mayur Vihar Phase-I. Delhi-110091 
AdVocate&NO ,D Mobile No. 9717706032 

fhlll41- '\dWlj ~&Jvet'l'n'i 1'717 ~ruJ. <: »>'>1 
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Item Nos . 02 & 03 	 Court No.2 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 692/2022 
(l.A. No. 228/2022) 

Junaid Ayubi Applicant 

Versus 

State of Uttarakhand & Ors. Respondent(s) 
WITH 

Original Application No . 442/2022 

Junaid Ayubi Applicant 


Versus 


State of Uttarakhand Respondent 


Date of hearing: 06 .01.2023 

CORAM: 	 HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 

HON'BLE PROF. A. SENTHIL VEL, EXPERT MEMBER 

Applicant: 	 Mr. A. Renganath, Advocate for Mr. Ajit Sharma, Advocate 

Respondent: 	 Mr. Rahul Verma, AAG for the State of Uttarakhand 

Mr. Mukes h Verma, Advocate for UKPCB 


ORDER 

1. Grievance in this application is against river bed mining of sand, 

bajri and boulder at Lot No. 21/1 at villages Dakpathar, Nawabgarh, Mandi 

Gangbhewa & Bhimawala, Tehsil Vikasnagar, District Dehradun, 

Uttarakhand which is a large site admeasuring approx. 123 hectares 

located on the river bed of River Yamuna. Mining is by the project 

1 



proponent (PP), Mukesh Joshi Proprietor, M/s Uttara Awas Yojna, 744 

Mauja Chalan Pargana Parwadoon Dst. Dehradun, Uttarakhand. 

2. According to the applicant, EC has been transferred by Garwahl 

MandaI Vikas Nigam without following the laid down procedure . MoU dated 

01 .02.2021 has been executed in favor of the PP without change of name 

or PP on the EC. Part of the mining area is in Himachal Pradesh where 

Uttarakhand Authority cannot grant permission for mining. Since mining 

is involved in a cluster, procedure for cluster EC is required to be followed 

which has not been done. EC dated 17.08.2016 has expired as more than 

five years have passed. Single EC has been granted for two mines which is 

not permissible . No joint DSR has been prepared for mining near inter­

state boundary, as required. 

3. Tribunal noted that a similar matter i.e. O.A. No. 442/2022, Junaid 

Ayubi v s . State of Uttarakhand filed by the same applicant on same issue 

already pending before the Tribunal. Consequently, Tribunal found it 

necessary to have the response of PP, Geology and Mining Department of 

Uttarakhand as well as Garwahl MandaI Vikas Nigam for which two 

months' time was granted and applicant was directed to serve papers on 

the said authorities and this matter was directed to be listed with O.A. No. 

442/2022. 

4. In O.A. No . 442/2022, we find that the matter was examined on 

19.07.2022 on a letter petition and Tribunal constituted a Committee 

comprising Regional Office, MoEF&CC at Dehradun, SElAA Uttarakhand, 

Director, Department of Geology and Mines, Government of Uttarakhand, 

State PCB and District Magistrate, Dehradun was constituted and State 

PCB was made nodal agency. The factual and action taken report was 

directed to be submitted within two months. 

2 



5. A report has been submitted in O.A. No. 442/2022 by the joint 

Committee along with the letter dated 31.08.2022. 

6. The observations of the joint Committee includes reference to an A.O. 

No. 179/2021 which is said to be an arbitration Appeal in which an order 

was passed on 20.09.2021 which is reproduced in the record of the 

Committee. The learned Counsel appearing for State PCB however could 

not dispute that the issue of illegal mining and damage to environment and 

compensation etc . is not involved in the matter pending before High Court. 

7. With regard to the issue in O.A. No. 442/2022, the report of 

Committee is reproduced as under:­

" ~lT!'I"f ~ ~~ ID"l ~30~, 2021 ~ <I>lf if"lfft<r ~ GJn ~1'T'tH 'lit ~ 
~ 1f'ft Factual Report ~ ~ ~ln1'f ~ ~ m1f ~ 2477/ VII-A-1/2021­
108i3/2016~ 06~, 2022~~~ 8(ii}if<rIfIT;;;ftif~~~1l~;;nfrmFct-crR 
~ ~ ;;;ft ~ m<r it 15 ~ 'fiT cr<fi'{ ;;fA-~ f.Pt ~ 8'J: ~~~ 'lit 'f.ll 
fiP.r m ql' 68.364 ~O ~ BlT'f 'l< 58.614 ~O ~ if ~ ;jq ~~ ¥ 
5,14,428.64 ~ f.t~ <ft 1f'ft ~l (~-1) 

m ,< ~ lifhr .~ if 3lR~r ~ 19.07.2022 ~ ~ 3T~r The applicant has 
submitted that mining rights for mining in Revenue areas of Garhwal were exclusive 
given to Garhwal Mandai Vikas Nigam (GMVN). State Government issued LOI dated 
23.01.2013 to GMVN for getting Environment Impact Assessment of 83 lots, 
including lot no. 21/3 (10.350 Hect) falling in Yamuna River, in District Dehradun 
conducted. Subsequently, lot no. 21/ 3 was modified on 10.04.2016 as per survey 
dated 14.09.2012 which was found it for mining. Thereafter, in the year 2013 
application for environment clearance was submitted. On 03.03.2015 mining plan 
of lot no. 2 1/ 3 comprising Khasra No.1, 2K and 618 in Village Dhakrani and Khasra 
No.· j in village Mandi Gangbhewa measuring 68.364 Hectares was approved. The 
same was consented to by MoEF&CC on 07. 09.20 16. When longitudes and latitudes 
mentioned in the consent was marked on google earth one point was falling in 
Khasra No .- 971 of Vill-Dhakrani in Uttarakhand and other point was falling in 
village Manwar Dewra in Himanchal Pradesh with 20 percent area falling in 
Uttarakhand and 80 percent area falling in Himanchal Pradesh if, <I>lf if ,P-IT f.h'lI'j;<1I{ 
~ 
r> 

' l'lI1 J 'I ft'l ~ if ~ latitude q longitude ~ <'IT?: ~ <rIfIT ~if 30'27 '14.17"N 
10 :30 '26 '43 .02" N q 77 °42 '1.06" E to 77 °40 '57 .88 E;;iT f,f; Survey of India <ft Toposheet 
No 53 F 11 q GPS location google earth '1': tflto ~ q7 \J'li'tri; Latitude q Longitude 
df1' I 'j'J~ t. qft,;n, ~ 200 ~~ 'l'Tit <PTI (~- 2) 

f.tft~'f1lT ~ 'lit 19'f'f eft if, ~~r mlT if ~~~~~ 'f.T(l1f l3'f'f ap., <-JlT''1'T ~ 'ITll1 

lfl1T, ~P.:r<1~1'i<:nT~1 (~- 3) 

~l <t,1 '1 ij <t,ij T\;Tn 971 if 3l<tu 19'f'f f.Pt m ~U't~~ <I>lf if ~ fitmlT GJn <r<lT!lT lfl1T 

f,f; J!T"ll>f 0;fT0Tl!10 'lit ~ 19'f'f <1fc: if, mm ~ ;:f0-1 q 2 q mm ;:fO-618 '3'W 19'f'f <'IT?: 
~-618 if <11l<fT 8'* mm ~-936, ;;iT fit ~ it <11l<fT 8* t;rn; ~ <ft ~ 1400 ~ 
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it ("1'T'I1'T) q;ru; 19mT ~~ it ~ SvIT -.;ruT! ~- 971, ~~~ mft ~ 
~ 600 -.fu:\: "1'T'I1'T it ~1 (~- 4) 

~•.r '9'1'1 q"T f.'hM-ur ts; ~ Q!i" 13<H f<f"lTlT mT f.l<rfi\rr ~ it 'I, I<lq I~Ii) f.t ~~ iP-lT ~ 
01.10 .2021 fr ~31.08 .2022(l"f;~ 1'1 'l>16'PI ( ~illi"~~~~~ffl'<f""".r 
it f.t rpft ~ Q!i" ~u 13<H ~~ ~ it ~ 1~ f.t rpft ~ <f;f ~ 
~ f1'1>lfl'i 11{ ~~it'ATIT~~ ~f.'h;mr~: (~-5) 

I"""""~it_lffiiif 1'"""~~. "iCI>'1W5!mmr 
~38 1,05,83,296.00 I:: 

'1 '11'f{T1fr.f ~Rt f.t QRiT f.t ~ 3!IWlT ~Ut ft<i'li ~ "IfUS<1 f<f<t;m Wm mT WfPr 
'f.T~ ~ q.,- Q!i" ~~~, "ffiCf m'f.T{ <f.t 13<H 'f.T'.f '-lTD'1'f ~ ~ '3"'RRf 

"fl1T f.t rpft ~I ~~mT ~rm;fiT ~ it #'ra ~ <f;f ~ fif;iT m't ~Ut 
'l'f ~ "IfUS<1 f<t<t;m Wm <f.t ~ f<I;m lfm ~ (~-6) 

~~~Wmfuo 74/1 ~m~~~~r'f'riq;~784/~/~­

'TTfT 21 /3 (2020-25) ~02~, 2021 mT ~ f1'1,I;1"PI{ ~~i1'R:~ 

21 131iTlfn ~ 2 'to, 618, 1 ~~ 68 . 364 ~O "ifTfiN.f.tf~fup:rr?1T 600000 l'fq"T{-~ 

~ 'rn:'1Tl1 it ~~ 1~~·ft~W f.tmft 'JTl1lP1TiiT <IT 0 11!f1<'!t ~~ 
<f.t 3!fi:ifur f<I;m, lfmI 

mQr'IO ~ l!'f ~~::roPr mQfT(.P.f ~ '.llQ I<'1QI;f1 ~~~~~ 

2677 ~19~, 2021, ~~~~ ~ 'l'f ~73~- <.q0 1 

21 ~ 03 tf)T'fft, 2021 l!'f ~~ f<hm::r Wm fuo ~ cr;rhi ~ 790 1~ 1~-~ 

21/J (2020-25) F0ff. 03~, 2021 ~ l!ilf it 13<H <1fc:;p t-~ <i'rfu 'f1: ~ 03.02.2021 

if '9fuii '<; ~~ ffi<r.nrr f<I;m lfml 

~ - Tq?fT cf'rt<:f q"T 13f.'t;i[ ~ ~ ts; Wm ~ q-ef it ~ 1'1 if,1 >;i '1 11' '" 'JTl1 -~ "'fUtt 
~~~~.m:W3<rr-21/3 ffi<r.nrr~ ~t~~1.l"n:"'IO mTt-~ 

<i'rfu t ~ qq 2020-21 ~ 2021-22 it ~ 'IT?IT t ~f f.'t<m:ft ;ft 1T<ft ~ f.t l1f?1T 

~~~:-(~-7) 

w. ~ ~ 3-~~LR~q,~'~r~ 
~ \ifA if;- \31RRl ~ l1f-ff if;- w)ef f.1cvTm CI>'1 
TJtft ~ CI>'1 rmn ~~ 

01 2020-21 
(03 .02.2021 "# 
02.02.2022) 

73,190 

02 2021-22 
(03.02.2021 "# 
26.08.2022) 
(f.'rt1afUI ~ Cf<P) 

85,335 

English Translation by Tribunal 

"The Committee formed in order of the above office memorandum 
dar:ed. November 30, 2021, point No.8(ii) of factual report 2477/ VIl­
A-1/ 2021 108/2010 dated January 06,2022, the Government by 
declaring a buffer zone of 15 meters from the middle of the river in 
view of the border dispute between the two states in Yamuna river, 
accordingly reducing the restricted area from 68.364 ha instead of 
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58.614 hector, the total annual amount of minerals in the area is 5, 
14,428.64 tones has been fixed. (Annexure-1) 

The following extracts from the order dated 19.07.2022 in Hon'ble 
National Green Tribunal, the applicant has submitted that mining 
rights for mining in Revenue areas of Garhwal were exclusive given to 
Garhwal MandaI Vikas Nigam (GMVN). State Government issued LOI 
dated 23.01 .2013 to GMVN for getting Environment Impact 
Assessment of 83 lots, including lot no. 21/3 (10.350 Hect) falling in 
Yamuna River, in District Dehradun conducted. Subsequently, lot no. 
21/3 was modified on 10.04.2016 as per survey dated 14.09.2012 
which was found it for mining. Thereafter, in the year 2013 application 
for environment clearance was submitted. On 03.03.2015 mining plan 
of lot no. 21/3 comprising Khasra No. 1, 2K and 618 in Village 
Dhakrani and Khasra No.-1 in village Mandi Gangbhewa measuring 
68.364 Hectares was approved. The same was consented to by 
MoEF&CC on 07. 09.2016. When longitudes and latitudes mentioned 
in the consent was marked on google earth one point was falling in 
Khasra No.-971 of Vill-Dhakrani in Uttarakhand and other point was 
falling in village Manwar Dewra in Himanchal Pradesh with 20 
percent area falling in Uttarakhand and 80 percent area falling m 
Himanchal Pradesh in order of and as follows: ­

Latitude and Longitude Revenue Lot Area mentioned in Environmental 
Approval 30°27'14.17 N to 30 026'43.02"N and 77°42'1.06 E to 
7r40'57.88"E of Survey of India's Toposheet No. 53F 11 and 11 on 
pointing the GPS location on google earth, the above Latitude and 
Longitude were found within 200 meters of the area of Uttarakhand 
(Annexure - 2). 

On the date of inspection due to flow of river in most of the mining 
area, the mining area was found to be almostflat, the site photograph 
oj which is attached. (Annexure-3) 

Regarding the illegal mining done by the complainant in 971, it was 
told by the Revenue Department that G.M. V.N approved mining lot 
Khasra No . 0-1 and 2 and Khasra No. -618, the said mining lot number 
618 is adjacent Khasra No. 936, which is adjacent to the river, the 
length of the said khasra is 1400 meters (approximately) and the 
khasra number-971 adjacent to the said khasra number, whose 
length according to the revenue measles is 600 meters approximately 
(Annexure -4) 

Actions are taken regularly by the Revenue and Mining Department to 
control illegal mining andfrom 01.10:2021 to 31.08.2022 action taken 
in connection with transportation of illegal minerals under Tehsil Vikas 
Nagar area and the details of the recovered amount imposed in cases 
of illegal mining transport, as per the information received from the 
office oj Deputy Collector, Vikas Nagar, are as follows (Annexure-5) 

Sr. No Cases related to illegal mining 
transportation 

Revenue Receipt (in Rs.) 

01 338 1,05,83,296.00 
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The report regarding the compliance of the conditions of environmental 
permission has been submitted by the Garhwal Mandai Vikas Nigam 
to the regional office of the Ministry of Environment, Forest and 
Climate Change, Government of India, after the start of the mining 
work. A letter has been sent to the Garhwal Mandai Vikas Nigam 
regarding the redressal of the shortcomings pointed out by the 
concerned office in compliance with the conditions (No-6) 

Garhwal Mandai Vikas Nigam Ltd. 74/1 Rajpur Road, Dehradun by 
work order letter number 784/10/4-Yamuna 21/ 3 (2020-25) dated 
February 02, 2021 Revenue Lot Yamuna 21/3 Khasra No. 2k, 6181 
The total area of 68.364 hactor was allotted to the successful bidder 
/ high bidder Mr. Vinod Negi, resident of Village Mayali Po.Mayali 
District Rudraprayag through e-tender at the annual tendered 
quantity of 600000 tonnes. 

Office of Director Geology and Mining Unit Directorate of Industries 
Uttarakhand Bhopalpani Dehradun 's Memorandum No. 2677 dated 
January 19, 2021 Office of the District Magistrate Dehradun Office 
letter no. 73/ Mineral-Sr. / 21 dated February 03, 2021 and Garhwal 
Mandai Vikas Nigam Ltd.'s letter no. 790/ ten / four- Yamuna 21/ 3 
(2020-25) dated February 03, 2021 regarding mining lot Registration 
for transportation of minerals was done on 03.02.2021 on e-Ravanna 
portal. 

According to the e-Ravanna portal, after registering the approved 
revenue lot number-21/3 under Tehsil Vikasnagar village-Ukrani 
Mandi Gangbheva area in favor of the Corporation for transportation 
of minerals on e-Ravanna portal, according to the e-Ravanna portalfor 
the years 2020-21 and 2021-22 the details of the quantity of sub 
minerals extracted in relation to the quantity in it are as follows 
(Annexure-7). 

5 r. No Year After registering for transportation 
of minerals on E-Ravana portal, the 
quantity of minor minerals removed 
in relation to the approved quantity 

01 2020-21 
(03.02.2021 to 02.02.2022) 

73,190 

02 2021-22 
(03.02.20222 to 26.08.2022 
up to inspection date) 

85,335 

8. The amount of Rs . 1,05,83,296 claim to have been recovered by the 

Revenue Department does not reflect the cost of the entire mineral illegally 

mined by the Proponent and there is nothing on record to show that for 

illegal mining and damage caused to the environment, any action has been 

laken by lhe State PCB with regard to assessment of Environment 

Compensation, lodging of FIR for committing crime by the Proponent and 

other steps. 
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9. Further, no response has been received from Garwahl Mandal Vikas 

Nigam, Geology and Mining Department, Uttarakhand and Project 

Proponent in the present case . 

10. We find that version of Proponent is necessary to be obtained for the 

purpose of deciding this matter. 

1 I . Purs uant to this Tribunal's order dated 27.09 .2022, an affidavit of 

service has been filed by the Proponent on 17.10.2022. The affidavit 

verified on 14.10.2022 states that the papers of the O.A. have been sent to 

PP, Geology and Mining Department, Uttarakhand and Garwahl Mandal 

Vika s Nigam by speed-post but tracking record or service of notices upon 

the said au thorities is not on record . 

12. In the circumstances, we find it appropriate to issue notice along 

with copy of the petition bye-mail to Respondent Nos. 2, 5 and 6 who may 

file th eir response within one week to the Original Application as also 

objections , if any, to the report filed in connected O .A. No . 442/2022. 

13. List for further consideration on 12.0l.2023. 

Sudhir Agarwal , JM 

Prof. A. Senthil Vel, EM 

January 06,2023 
Original Application No. 692/2022 ~ 
(LA. No. 228/2022) 
SN 
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(Published in the Gazette of India, Extraordinary, Part-II, and Section 3, Sub-section (ii) 
MINISTRY OF ENVIRONMENT AND FORESTS 

New Delhi 14th September, 2006 

Notification 

S,O. 1533 Whereas, a draft notification under sub-rule (3) of Rule 5 of the 
Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on 
new projects or activities, or on the expansion or modernization of existing projects or 
activities based on their potential environmental impacts as indicated in the Schedule to the 
notification, being undertaken in any part of India I, uniess prior environmental clearance has 

.; been accorded in accordance with the objectives of National Environment Policy as approved 
'i 	 by the Union Cabinet on 18th May, 2006 and the procedure specified in the notification, by • 

the Central Government or the State or Union territory Level Environment Impact 
Assessment Authority (SEIAA), to be constituted by the Central Government in consultation 
with the State Government or the Union territory Administration concerned under sub-section 
(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification, 
was published in the Gazette of India .Extraordinary, Part II, section 3. sub-section (ii) vide 
number S.O. 1324 (E) dated the I 51h September ,2005 inviting objections and suggestions from 
all persons likely to be affected thereby within a period of sixty days from the date on which 
copies of Gazette containing the said notification were made available to the public; 

IS lhAnd whereas, copies of the said notification were made available to the public on 
September, 2005; 

And whereas, all objections and suggestions received in response to the i!bove 
mentioned draft notification have been duly considered by the Central Government; 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of 
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) 
of sub-rule (3) of rule 5 of the Environment (Protection) Rules. 1986 and in supersession of 
the notification number S.O. 60 (E) dated the 27th January. 1994. except in respect of things 
done or omitted to be done before such supersession. the Central Government hereby directs 
that on and from the date of its publication the required construction of new projects or 
activities or the expansion or modernization of existing projects or activities listed in the 
Schedule to this notification entailing capacity addition with change in process and or 
technology shall be undertaken in any part of India only after the prior environmental 
clearance from the Central Government or as the case may be, by the State Level Environment 
Impact Assessment Authority, duly constituted by the Central Government under sub-section 
(3) of section 3 of the said Act. in accordance with the procedure specified hereinafter in this 
notification. 

i1ndudcs the territorial waters 
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2. Requirements of prior Environmental Clearance (EC):- The following projects or 
activities shall require prior environmental clearance from the concerned regulatory authority, 
which shall hereinafter referred to be as the Central Government in the Ministry of 
Environment and Forests for matters falling under Category' A' in the Schedule and at State 
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under 
Category 'B' in the said Schedule, before any construction work, or preparation of land by the 
project management except for securing the land, is started on the project or activity: 

(i) 	 All new projects or activities listed in the Schedule to this notification; 

(ii) Expansion and modernization of existing projects or activities listed in the Schedule to 
this notification with addition of capacity beyond the limits specified for the concerned sector. 
that is, projects or activities which cross the threshold limits given in the Schedule, after 
expansion or modernization; 

(iii) Any change in product - mix in an existing manufacturing unit included in Schedule-
beyond the specified range. 

3. State Level Environment Impact Assessment Authority:- (1) A State Level 
Environment Impact Assessment Authority hereinafter referred to as the SEIAA shaH be 
constituted by the Central Government under sub-section (3) of section 3 of the Environment 
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member ­
Secretary to be nominated by the State Government or the Union territory Administration 
concerned. 

(2) 	 The Member-Secretary shall be a serving officer of the concerned State Government or 
Union territory administration familiar with environmental laws. 

(3) 	 The other two Members shall be either a professional or expert fulfilling the eligibility 
criteria given in Appendix VI to this notification. 

(4) 	 One of the specified Members in sub-paragraph (3) above who is an expert in the 
Environmental Impact Assessment process shall be the Chairman of the SEIAA. 

(5) 	 The State Government or Union territory Administration shall forward the names of [he 
Members and the Chainnan referred in sub- paragraph 3 to 4 above to the Central 
Government and the Central Government shall constitute the SEIAA as an authority for 
the purposes of this notification within thirty days of the date of receipt of the names . 

(6) 	 The non-official Member and the Chairman shall have a fixed term of three years (from 
the date of the publication of the notification by the Central Government constituting the 
authority). 

(7) 	 All decisions of the SEIAA shall be unanimous and taken in a meeting . 

4. Categorization of projects and activities:­

(i) All projects and activities are broadly categorized in to two categories - Category A and 
Category B, based on the spatial extent of potential impacts and potential impacts on human 
health and natural and manmade resources. 
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(ii) All projects or activities included as Category 'A' in the Schedule, including expansion 
and modernization of existing projects or activities and change in product mix, shall require prior 
environmental clearance from the Central Government in the Ministry of Environmenl and 
Forests (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be 
constituted by the Central Government for the purposes of this notification; 

(iii) All projects or activities included as Category 'B' in the Schedule, including expansion 
and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph 
2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding 
those which fulfill the General Conditions (GC) stipulated in the Schedule. will require prior 
environmental clearance from the StatelUnion territory Environment Impact Assessment 
Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or 
Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in this 
notification. In the absence of a duly constituted SEIAA or SEAC, a Category 'B' project shall 
be treated as a Category 'A' project; 

S. Screening, Scoping and Appraisal Committees:­
: 1'1 
,II ' 

I . 
I, The same Expert Appraisal Committees (EACs) at the Central Government and SEACs 
I! (hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall 
I screen, scope and appraise projects or activities in Category' A' and Category 'B' respectively. 
Iii ' EAC and SEAC's shall meet at least once every month . 

!il ii (a) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or 
1'1 i I the Union territory level shall be constituted by the Central Government in consultation with the 

concerned State Government or the Union territory Administration with identical composition; 

(b) The Central Government may, with the prior concurrence of the concerned Slate 
Governments or the Union territory Administrations, constitutes one SEAC for more than one 
State or Union territory for reasons of administrative convenience and cost; 

(c) The EAC and SEAC shall be reconstituted after every three years; 

(d) The authorised members of the EAC and SEAC, concerned, may inspect any site(s) 
connected with the project or activity in respect of which the prior environmental clearance is 
sought, for the purposes of screening or scoping or appraisal. with prior notice of at least seven 
days to the applicant, who shall provide necessary facilities for the inspection; 

(e) The EAC and SEACs shall function on the principle of collective responsibility. The 
Chairperson shall endeavour to reach a consensus in each case. and if consensus cannot be 
reached, the view of the majority shall prevail. 

6. Application for Prior Environmental Clearance (EC):­

An application seeking prior environmental clearance in all cases shall be made in the 
prescribed Form I annexed herewith and Supplementary Form IA, if applicable, as given in 
Appendix II, after the identification of prospective site(s) for the project and/or activities to 
which the application relates, before commencing any construction activity, or preparation of 
land, at the site by the applicant. The applicant shall furnish, along with the application, a copy 

I' 
of the pre-feasibility project report except that, in case of construction projects or activities (item 

1 I 8 of the Schedule) in addition to Form 1 and the Supplementary Form lA, a copy of the 

,, , conceptual plan shall be provided, instead of the pre-feasibility report. 
3I I ' 
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7. Stages in the Prior Environmental Clearance (EC) Process for New Projects:­

7(i) The environmental clearance process for new projects will comprise of a maximum of four 
stages, all of which may not apply to particular cases as set forth below in this notification. These 
four stages in sequential order are:­

• Stage (1) Screening (Only for Category 'B' projects and activities) 
• Stage (2) Scoping 
• Stage (3) Public Consultation 
• Stage (4) Appraisal 

1. Stage (1) - Screening: 

In case of Category 'B' projects or actIvItIes, this stage will entail the scrutiny of an 
application seeking prior environmental clearance made in Form. I by the concerned State level 
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity 
requires further environmental studies for preparation of an Environmental Impact Assessment 
(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature 
and location specificity of the project . The projects requiring an Environmental Impact 
Assessment report shall be termed Category 'B l' and remaining projects shall be termed 
Category 'B2' and will not require an Environment Impact Assessment report. For categorization 
of projects into B I or B2 except item 8 (b), the Ministry of Environment and Forests shall issue 
appropriate guidelines from time to time. 

II. Stage (2) - Scoping: 

(i) "Scoping": refers to the process by which the Expert Appraisal Committee in the case of 
Category 'A' projects or activities, and State level Expert Appraisal Committee in the case of 
Category 'B I' projects or activities, including applications for expansion and/or modernization 
and/or change in product mix of existing projects or activities, detennine detailed and 
comprehensive Terms Of Reference (TOR) addres~ing all relevant environmental concerns for 
the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or 
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or 
State level Expert Appraisal Committee concerned shall determine the Terms of Reference on 
the basis of the information furnished in the prescribed application Form IlForm I A including 
Terns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal 
Committee or State level Expert Appraisal Gommittee concerned only if considered necessary by 
the Expert Appraisal Committee or State Level Expert Appraisal CommiHee concerned, Terms 
of Reference suggested by the applicant if furnished and other information that may be available 
with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All 
projects and actIVIties listed as Category 'B' in Item 8 of the Sche.dule 
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and will be 
appraised on the basis of Form 1/ Form I A and the conceptual plan. 

(ii) ~ The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert 
Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days 
of the receipt of Fonn 1. In the case of Category A Hydroelectric projects Item I (c) (i) of the 
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction 
activities ,If the Terms of Reference are not finalized and conveyed to the applicant within sixty 
days of the receipt of Form 1, the Terms of Reference suggested by the applicant shall be 
deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of 
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1d!:lelllCe shall be displayed on the website of the Ministry of Environment and Forests and the 
C81CCmed State Level Environment Impact Assessment Authority. 

("Iii) Applications for prior environmental clearance may be rejected by the regulatory 
authority concerned on the recommendation of the EAC or SEAC concerned at this stage itself. 
In case of such rejection. the decision together with reasons for the same shall be commtlnicated 
to the applicant in writing within sixty days of the receipt of the application. 

1lI. Stage (3) - Public Consultation: 

(i) "Public Consultation" refers to the process by which [he concerns of local affected persons 
and others who have plausible stake in the environmental impacts of the project or activity are 
ascertained with a view to taking into account all the material concerns in the project or activity 
design as appropriate . All Category 'A' and Category B I projects or activities shall undertake 
Public Consultation. except the following:­

(a) 	 modernization of irrigation projects (item I (c) (ii) of the Schedule). 

(b) 	 all projects or activities located within industrial estates or parks (item 7(c) 
of the Schedule) approved by the concerned authorities, and which are not 
disallowed in such approvals. 

(c) 	 expansion of Roads and Highways (item 7 (f) of the Schedule) which do not 
involve any further acquisition ot' land. 

(d) 	 all Building /Construction projects/Area Development projects and Townships 
(item 8). 

(e) 	 all Category 'B2' projects and activities, 

(f) 	 all projects or activities concerning national defence and security or 
involving other strategic considerations as determined by the Central 
Government. 

(ii) The Public Consultation shall ordinarily have two components comprising of:­

(a) a public hearing at the site or in its close proximity- district wise, to be carried out in the 
manner prescribed in Appendix IV, for ascertaining concerns of local affected persons; . 

(b) obtain responses in writing from other concerned persons having a plausible stake in the 
environmental aspects of the project or activity . 

(iii) the public hearing at. or in close proximity to, the site(s) in all cases shall be conducted 
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee 
(UTPCC) concerned in the specified manner and forward the proceedings to the regulatory 
authority concerned within 45(forty five) of a request to the effect from the applicant. 

(iv) in case the State Pollution Control Board or the Union territory Pollution Control 
Committee concerned does not undertake and complete the public hearing within the specified 
period, and/or does not convey the proceedings of the public hearing within the prescribed period 
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to the regulatory authority concerned as above, the regulatory authority shall engage 
*»Cher public agency or authority which is not subordinate to the regulatory authority. to 
complete the process within a further period of forty five days,. 

(v) If the public agency or authority nominated under the sub paragraph (iii) above reports to 
the regulatory authority concerned that owing to the local situation, it is not possible to conduct 
the public hearing in a manner which will enable the views of the concerned local persons to be 
freely expressed, it shall report the facts in detail to the concerned regulatory authority, which 
may, after due consideration of the report and other reliable infonnation that it may have, decide 
that the public consultation in the case need not include the public hearing. 

(vi) For obtaining responses in writing from other concerned persons having a plausible stake 
in the environmental aspects of the project or activity, the concerned regulatory authority and the 
State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee 
(UTPCC) shall invite responses from such concerned persons by placing on their website the 
Summary EIA report prepared in the format given in Appendix IIIA by the applicant along with 
a copy of the application in the prescribed form. within seven days of the receipt of a· written 
request for arranging the public hearing. Confidential infonnation including non-disclosable or 
legally privileged information involving Intellectual Property Right, source specified in the 
application shall not be placed on the web site. The regulatory authority concerned may also use 
other appropriate media for ensuring wide pUblicity about the project or activity. The regulatory 
authority shall, however, make available on a written request from any concerned person the 
Draft EIA report for inspection at a notified place during normal office hours till the date of the 
public hearing. All the responses received as part of this public consultation process shall be 
forwarded to the applicant through the quickest available means. 

(vii) After completion of the public consultation, the applicant shall address all the material 
environmental concerns expressed during this process, and make appropriate changes in the draft 
EIA and EMP. The final EIA report. so prepared. shall be submitted by the applicant to the 
concerned regulatory authority for appraisal. The applicant may alternatively submit a 
supplementary report to draft EIA and EMP addressing all the concerns expressed during the 
public consultation. 

IV. Stage (4) - Appraisal: 

(i) Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level 
Expert Appraisal Committee of the application and other documents like the Final EIA report. 
outcome of the public consultations including public hearing proceedings, submitted by the 
applicant to the regulatory authority concerned for grant of environmental clearance. This 
appraisal shall be made by Expert Appraisal Committee or State Level Expert Appraisal 
Committee concerned in a transparent manner in a 'proceeding to which the applicant shall be 
invited for furnishing necessary clarifications in person or through an authorized representative. 
On conclusion of this proceeding. the Expert Appraisal Committee or State Level Expert 
Appraisal Committee concerned shall make categorical recommendations to the regulatory 
authority concerned either for grant of prior environmental clearance on stipulated terms and 
conditions, or rejection of the application for prior environmental clearance. together with 
reasons for the same. 

(ii) The appraisal of all projects or activities which are not required to undergo public 
consultation, or submit an Environment Impact Assessment report. shall be carried out 011 the 
basis of the prescribed application Form 1 and Form I A as applicable. any other relevant 
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1I.... iofonnation available and the site visit wherever the same is considered as necessary by 
Appraisal Committee or State Level Expert Appraisal Committee concerned. 

The appraisal of an application be shall be completed by the Expert Appraisal Committee 
SWi:: Level Expert Appraisal Committee concerned within sixty days of the receipt of the final 

Errironment Impact Assessment report and other documents or the receipt of Form I and Form 
public consultation is not necessary and the recommendations of the Expert 

or State Level Expert Appraisal Committee shall be placed before the 
rompetent authority for a final decision within the next fifteen days .The prescribed procedure 
for appraisal is given in Appendix V ; 

Prior Environmental Clearance (EC) process [or Expansion or Modernization or 
Change of product mix in existing projects: 

All applications seeking prior environmental clearance for expansion with increase in the 
production capacity beyond . the capacity for which prior environmental clearance has been 
granted under this notification or with increase in either lease area or production capacity in the 
case of mining projects or for the modernization of an existing unit with increase in the total 
production capacity beyond the threshold limit prescribed in the Schedule to this notification 
through change in process and or technology or involving a change in the product -mix shall be 
made in Form I and they shall be considered by the concerned Expert Appraisal Committee or 
State Level Expert Appraisal Committee within sixty days, who will decide on the due diligence 
necessary including preparation of EIA and public consultations and the application shall be 
appraised accordingly for grant of environmental clearance. 

8.Grant or Rejection of Prior Environmental Clearance (EC): 

(i) The regulatory authority shall consider the recommendations of the EAC or SEAC 
concerned and convey its decision to the applicant within forty five days of the receipt of the 
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal 
Committee concerned or in other words within one hundred and five days of the receipt of the 
final Environment Impact Assessment Report, and where Environment Impact Assessment is not 
required, within one hundred and five days of the receipt of the complete application with 
requisite documents, except as provided below. . 

Oi) The regulatory authority shall normally accept the recommendations of the Expert 
Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases where it 
disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert 
Appraisal Committee concerned, the regulatory authority shall request reconsideration by the 
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned within forty 
five days of the receipt of the recommendations of the Expert Appraisal Committee or State 
Level Expert Appraisal Committee concerned while stating the reasons for the disagreement. An 
intimation of this decision shall be simultaneously conveyed to the applicant. The Expert 
Appraisal Committee or State Level Expert Appraisal Committee concerned, in turn, shall 
consider the observations of the regulatory authority and furnish its views on the same within a 
further period of sixty days. The decisionof the regulatory authority after considering the views 
of the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall 
be final a'nd conveyed to the applicant by the regulatory authority concerned within the next 
thirty days . 

(iii) In the event that the decision of the regulatory authority is not communicated to the 
applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the 
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applicant may proceed as if the environment clearance sought for has been granted or denied by 
the regulatory authority in terrils of the final recommendations of the Expert Appraisal 
Commjtt(~e or State Level Expert Appraisal Committee concerned. 

(iv) On expiry of the period specified for decision by the regulatory authority under paragraph 
(i) "nd (ii) above, as applicable, the decision of the regulatory authority, and the final 
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal 
Committee concerned shall be public documents. 

(v) Clearances from other regulatory bodies or authorities shall not be required prior to receipt 
of applications for prior environmental clearance of projects or activities, or screening, or 
scoping, or appraisal, or decision by the regulatory authority concerned, unless any of these is 
~equentially dependent on such clearance either due to a requirement of law, or for necessary 
technical reasons. 

(vi) Deliberate concealment and/or submission of false or misleading information or data 
which is material to screening or scoping or appraisal or decision on the application shall make 
the application liable for rejection, and cancellation of prior environmental clearance granted on 
that basis. Rejection of an application or cancellarion of a prior environmental clearance already 
granted, on such ground, shall be decided by the regulatory authority, after giving a. personal 
hearing to the applicant, and following the principles of natural justice. 

9. Validity of Environmental Clearance (EC): 

The "Validity of Environmental Clearance" is meant the period from which a prior 
environmental clearance is granted by the regulatory authority, or may be presumed by the 
applicant to have been granted under sub paragraph (i v) of paragraph 7 above, to the start of 
production operations by the project or activity, or completion of all construction operations in 
case of construction projects (item 8 of the Schedule), to which the application for prior 
environmental clearance refers . The prior environmental clearance granted for a project or 
activity shall be valid for a period of ten years in the case of River Valley projects (item I(c) of 
the Schedule), prej,ect life as estimated by Expert Appraisal Committee or State Level Expen 
Ap~raisal ,Committee :sObj'ectlo a maximum"Qf thirty years for mining projects and five year~ in 
the case of all other projects and activities. However, in the case of Area Development projects 
and Townships [item 8(b)], the validity period shall be limited only to such activities as may be 
the responsibility of the applicant as a developer. This period of validity may be extended by the 
regulatory authority concerned by a maximum period ot' five years provided an application is 
made to the regulatory authority by the applicant within the validity period, together with an 
updated Form I, and Supplementary Form I A, for Construction projects or activities (item 8 of 
the Schedule). In this regard the regulatory authority may also consult the Expert Apprai sa l 
Committee or State Level Expert Appraisal Committee as the case may be. 

10. Post Environmental Clearance Monitoring: 

(i) It shall be mandatory for the project management to submit half-yearly compliance reports 
in respect of the stipulated prior environmental clearance terms and conditions in hard and soft 

SI SI ridcopies to the regulatory authority concerned, on I June and I December 0 each ca en <lr year. 

(ii) All such compliance reports SUbmitted by the project management shall be public 
documents. Copies of the same shall be given to any person on application to the concerned 
regulatory authority . The latest such compliance report shall also be displayed on the web site of 
the concerned regulatory authority. 

8 



11. Transferability of Environmental Clearance (EC): 

A prior environmental clearance granted for a specific project or activity to an applicant 
may be transferred during its validity to another legal person entitled to undertake the project or 
activity on application by the transferor, or by the transferee with a written "no objection" by the 
transferor, to, and by the regulatory authority concerned, on the same terms and conditions under 
which the prior environmental clearance was initially granted, and for the same validity period. 
No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee 
concerned is necessary in such cases. 

12. Operation of EIA Notification, 1994, till disposal of pending cases: 

From the date of final publication of this notification the Environment Impact 
Assessment (EIA) notification number S.0 .60 (E) dated 27th January, 1994 is hereby superseded, 
except in suppression of the things done or omitted to be done before such suppression to the 
extellt that in case of all or some types of applications made for prior environmental clearance 
and pending on the date of final publication of this notification, the Central Government may 
relax anyone or all provisions of this notification except the list of the projects or activities 
requiring prior environmental clearance in Schedule I , or continue operation of some or cdl 
provisions of the said notification, for a period not exceeding one year from the date of issue of 
this notification, 

[No. J-l1013/56/2004-IA-1I (I)] 

(R.CHANDRAMOHAN) 
JOINT SECRETARY TO THE GOVERNMENT OF INDIA 
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Environment and Forest number S.O. 1533 (E), dall.:d the 

India, Extraordinary, 

in cluster; 

further fragmented 

between two leases, which make it difficult to prepare 

individual leases; 

by classification 

the district level authority

\~3 	 ~~ '" 
jjNJJ IZ..)C ~/l~ (l,-? 

THE GAZETTE OF INDIA: EXTRAORDINARY lPi\RT II---SFC lfiiH 

MINISTRY OF ENVIRONMENT, FOREST AND CLlMATl': CHANGE 

NOTIFICATION 

New Delhi, the I " July, 2016 

S.O. 	2269(E).-Whereas oy notification of Ihe Government of India in the erslwhile Ministry of 

14'" SeplernhL' r , 2006 puhl is hnJ in lil t: C:I/cltl' (I t 
Part II, Section 3. Sub-sectiun (ii) (hcreinafter referred to as the said nUlilici1tiunl 

directions has been given on environmental clearance for minor minera l~ and environment clearance fOlleases 

And whereas, the provision or cluster in the said notification is causing practical di fflCulty in the Stale 

of Rajasthan, where a large number of small si7-<! (15x30 sq. mt or 30x60 sq. mil leases and quarry liccnsc \ are 

operational for many years . A large number of such leases have been granted YC<lrs helolc, and have hecn 

wirh family partitions . These mines are I()cllccl adj ace nt to C:.lch othel Ica v\ll~ n() 'pdeC 

and illlplerm:111 Environment ManClgell1cnl PI ,ln lor 

And whereas, many of the lessees who applied for environmental clearance for individual leases. bUI 

of cluster in rhe said notification are being included in R I category and has to be PIClct' ,st'd 

al the State level, whereas the work of aprraisal and envirol1lnemal dC:1rallce for small Icnses is ,1S\ig.ncc\ In 

·, 

And whereas. in view of the sudden unemployment or a large number of persons ill tile Stale 01 
Rajasthan due to closure of mines, the Central Govcrnment hereby amends the said notification hy cX(,Il,ptill~ 

public nut ice inviling objections and suggestions from person s likely to be affected thereby under clause (I) ul 
i.' sub-rule (3) of rule 5 of the Environment Protection Rules . 1986. in public interest: 

Now, therefore in exercise of the powers conferred by su h-sec tion (I) and clause (v) of sub-secliull (2) 

of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-ru le (4) oj' ru le) u l ltlc 

Environment (Protection) Rules, 1986, the Central Government hereby makes rhe following furtiler 

amendmenrs to the norification of the Governmenl of India, in rhe erstwhile Ministry of Lnvironlncnl <lIHI 

Forests number S.O . 1533(E), dated the 14'11 Septernher. 2006 after having dispensed with the requirelne nl ()I 

nOlice under clause (a) of sub-rUle 0) of the said rule 5 in public interest. nanlely-

In tbe said notification.­

(a) 	 in the Schedule. in item I (a). in coluilln (5). entry (ii) shall he I·enumbered as entl} (illl ilnd hel nlc 

entry ( ii) as so renumbered , the following (;ntry shall il(; ins(;rted. namely:­

"(ii) for project or activity of mining of minor minerals of Category '8 I' in case 01 cl lI s~er 01 l!lining 

lease area:": 

(b) 	 in Appendix XI.­

(i) 	 for paragraph 6, the following shall be subst ituted, namel y:­

"(6) A cluster shall be formed when the distanc<:' between the reripheries 01 one least' is Ie,s 

than 500 meters from the peri her thl~r lease 111 a homogeneous ffill1cral area W11iCTlillTiTI 

be applicable to the mille leases or quarry licenses grante eptembc'f . 

20i3."; --.-- ­

after the Table relating to "Schematic Prese ntation or Requirel1ll:IlI S Oil LnVlrOrl llll:ill 

Clearance of Minor Minerals including cluster situation" and before Appendix All. Ihe 

foliowingNote shall be inserted at rhe end. namely:­

I 
I 

I. 
j 
! 

\ 



.~ 

.. ___.__________ _____....:.==-:.::.=:.::=:.==::..::-...::::.:=---=-====--.=------"""7=:...::::.=:== 

· 
I', 
I 
' I'I. 

'Ii i ' , ~ 
Ii 
I 
I 

"; ) 1 
I ' !, ., 
j' ; 
,I , 
II ! 
I!" 

" 

.'1 

(2) 

(3) 

ckarancc 

(4) 

months 

(5) 

amended by;· 

I. 

4. 

5. 

f> . 

7. 

g. 

granlee! on or aftL:r I ~'iI jilnui'.J'Y. 2016 II) allY least: in llial cluslCt'. Tile 

rccorn:ncndatioll of the SlatL: Expt:rI Appraisal CO: ',llllinee and approval or 1[,C Sl<IlC 

Environment Impact Assessment Authorit y shall be gn,.nled within six ty days of prt:st:111atioll 

of Ihe Environment Management Plan. 

"Note ,- (I) In the Slate or Rajaslhan. ru:' r;li ning G!' l1~ill0r lI'Iin e rai ~ . in Sil'.IUliol1 1) 1' it large 

nUl1 lbcr (II' leases or qu;1I'IY i!n;l1sc~: of very SIIU[! si7.(: (up 10 Gnc. ilCCUHC c;:ci ,) 111 

conliguoLis area, the Mil~(,~ and GC(I[Ogy Dlpartrtlell~ ,)1' 1!1\::. ~;lillc U,)VCI'l1n1L:nt shal [. 

(A) 	 ue ri l~e lhe si/.c of C[USICI as per loca[ ~illl<lli'):, for effeclive i'orlllu l,\l;on allci 

implementation 01' mine p[a ll and [1)\'ironlllC'r.t klanQgcmeilt P[a;l : 

(B) 	 prepQre nunc plan and an Envircnll1Cill M,lI~;!g'~rTl!; nll'[a:1 for thc cluster: 

lC) 	 prepare a Regiol1dl Mire Pl an anti RegIGII ~I. 1 Environmenl ManagemeJll Plan 

including all the cluslers in thJl cor.:iguity. 

(D) 	 provide for lTlobilistalioll of runds from I ilL' h' :.icct Propol1Cl1lS in pl'cdcrcrmil1C'ti 

prl'portion fur impiel1lL:111alion of cluslcr ;wd R':giona.1 EJ~vironmcnl Mal1~gc l\ll'I:l 

Pial!. 

The DistriCI Minerai l:un,1 Gin al\p he II sed lu 211gJllC l11 the LHld ror illlp il' lllL:rtl ,lti!l11 

ur Environmenl Mallagt:mt:nt Pians. 

Ttlt: EI-,vironmt:nl [v1al1agctncnl Plan :;liali he VClxlred and prest:ntcd wirli i ll ni llely 

clJys rrom thc datc of Dliblicution of this notificutiol1 in II Ie Official Gazelle fo r clwironnlCl1I 

The impkmcnlation of the Environment M:1I1<1gcl11cnt Plan shall bt:gin withi.n ~IX 

from the date of publication of this notification in the .Official Gazelle . The 

Environment Management Plan shall be monitored at the interval of six months hy the 

concerned StatL: Environment Impaci Assessment AuthnrilY · 

The leases not operative for three years or mOre and leascs which have gOI 

enVlrnJlIllL:nta[ ciL:aranct: as on [5'" .Ianllal·Y. 20 Ib sha [1 not bc counted for ca[cUIJIIIl t; lill' <liea 

of cluster. but shall bt: included in the Envirunmcnl Management Plan and thc Re glUl1a[ 

Environmental Management Plan ... . 

(No. Z-1 1013/98/20 14-IA-[1 (M) 1 

MANOJ KUMAR SINGH, JI. Secy . 

The principal nOlifieation was published ill the GazL:llc of Inelia. Extraordinal-Y. Par! 11, SeClloll :l. 
Sub-SL:ction (ii) vidl' numbt:r S.O 1533 (E). dated Ihc 14'10 September, 2006 and subsc4uel111y 

S.O. ' 1949 (E), uateu the 13th November, 2006; 

S.O. 1737 (E). dated the 11th October, 20U7; 

S.O. 3067 (E), dateu the 1st Dt:ccmbci', 2009: 

SO. (9) (E) . claled the 4t h Apl-i[. 20 I [ ; 

S.O. 156 (E). dated the 25th January . 2012 : 

S.O. 2896 (E), dated the 13th I)ecemher, 20 I 2; 

S.O. 674 (1::). dated the 13th March. 2013: 

S.O. 2204 (E ). dated the 19th July 2013; 
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To, 

Aliganj, Jor Bagh Road 
New Delhi - 110 003 

Dated: 17th August, 2016 

M/s Garhwal Mandai Vikas Nigam (Gf4VN) Limited, 
74-/1, Rajpur Road, 
Dehradun, Uttarakhand, 
Pin-248 001 

Tei. 0135-2740896, 2746817, Fax: 0135-2746847 
Email-gmvn@gmvnl.com/gmvn@sancharnet.ln 

--­

Sub.: r";;.".ir.g of rvtiilera! Sand Bajri and Bcuider (Minor Mineral) from River 
Y~muna lot ~Q-21/ 1 with proposed production capacity of 8,00,000 
TPA (ROM) by Mis Garhwal MandaI Vikas Nigam Ltd., located 
Uttarakhand at Village: Dakpad1ar: Nawabgarh, Mandi Gangbhewa & 
Bhimawala Tehsil: Vikasnagar & District: Dehradun, Uttarakhand 
(MLA:123.19ha)-Environmental Clearance regarding. 

I Reference: Online Application IA/UK/MIN/18550/2013.
I 

Sir, 

/ 

~ I 

This has reference to your online application for the above mentioned proposai
' : I 

for mining of Sand, Bajri and Boulder (Minor l"1ineral) with proposed production 
capacity of 8,00,000 TPA (ROM) of Sand; Bajri and Boulder in the mine lease area of 
123.19ha. The mine is located at Village: Dakpathar, Nawabgarh, Mandi Gangbhewa 
e, 6himawala, Tehsil: Vikasnagar, Dehradun, Uttarakhand" The Project is located in 

i two B!ocks i.e. Block A and Block B. The Latitudes and Longitudes of the mine lease 
I area lies in Yamuna River bed (Block A) 30 0 29'31.67''N to 30 0 28'36.98 '' N aild 
I 77°46'43 .99"E to 77°44'SO .28"E & (Block B) 30 0 28'22.76''N to 30 0 28'12.iJ3''N and 

77°43'49.89"E to 77u43'17 .89"E on Survey of India toposheet numbers 53F11 &I. 53F15 (Site), 53F14, 53F10. The Project is located in Seismic zone-IV. 

I 
! 2. The fv1inistry had prescribed TOR on 22.08 .2013. Th e Proponent aft er 

cOlldL!cting Public Hearing on 10.07 .2014 submitted , ti,e EIA/EHP report onlin e for 
eck:ng environmental clearance . The pmposal of EC was appi-aised before the 
x pe ~t Aprraisal Committee (EAC) in its fv1eeting held during rVlcw:h 2 1-22, 201 G 
hc! (:i n th e Commitlee recommend ed ttlC proposJ! fo! Env ironmcnLal CIC211"a::c(: fOI ' 

, i:~ : r.g r;f ~"1inci-21 Sa ne, P)J j:"i and 8o ~!c{c l" (r'·1inor· i"lin ei 21) witll PI-OpOSC( pu;cuclio ,1 
apaciLy of 8,00,000 l PA (ROH). 

J. Th :~ m ine I:';?se area is 123 .19 ha whicll is on '(arnunc: f~i·/c l. PICij CC ~: 
r)rop onC: i'l t I"c:po rtcd tkl( ri O fOI-cs l I .; nd is invu !ved. Letter of InLelil (LoT) lor' 91'ant of 

: mininq \(~c 5e fo r m:iiC:r minual ~i (Jrlcl, S:ljri a ne! Bouick:! o'Jer an Nea o( 123.19 lie) 
li JS : ':::(_'n glcJ:\l:cd ~ ;'y L~,: ! ~(: I ! .ITlf.~ II :" ,); ( .~ ;'::U! fJ :1Y J ( ~ j ilj iqin::. LJi!" (,-L()I.'i,(.~ of :: ')C;u'<i"\' 

DC II '":;cI,:r', '.' i :i l · I : · ~I, .':; ' " ,~). ~, ()/C i : : l r i !!: ' ·! ·J 3 I.L:!c·( I , ' : J r l i! :"/, ;()! -: [r:' ,';-" 
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period of 5 year. The Mining Plan has been approved by the Department of Geology 
and Mining, Directorate of Industry Dehradun, vide letter no. 2200, dated 
03.03.2015. 

4. Method of Mining will be opencast manual. Excavation will be carried out up to 
a maximum depth of 1.5 meters from surface of deposit and not less than one 
meter from the ground water level of the River Channel whichever is reached 

'earlier. The site elevation is 421 - 426 m AMSL. The Ground water depth is 2.52 m 
bgl in pre monsoon season and 2.29 m bgl in post-monsoon season. The total water 
requirement is 7.0 KLD including water demand for domestic purpose, dust 
suppression and plantation development which shall be met by tanker supply, NOC 
from Gram Panchayat has been obtained in this regard. Project Proponent reported 
that mining will be done leaving a safety distance from the banks i.e. 15% of the 
width of the River from both the banks. Mining will be done only during day time 
and completely stop in monsoon season. No mining will be done in the zone of 100m 
on either Side of the structure/bridge. Project Proponent reported that there will be 
construction of ramps, temporary rest shelters during operational phase and these 
will be removed at 'the time of mine closure. Mineral will be transported by road. 
Project Proponent has made the Traffic Analysis survey and reported that 356 
numbers of trucks will be deployed per day (10 tones capacity each). The total PCUs 
estimated is 2136 PCUs per day. The level of service (LOS) will change from "A to 
B". Project Proponent reported that roads will be repaired regularly and maintained 
in good condition. A Supervisor wiil be appointed to regulate the traffic movement 
near site. 

5. Proponent reported that the project lies in Doon Valley Aasan Wetland 
Conservation Reserve lies at a distance of 4.5 km in SW direction and the 
Simbalbara Wildlife Sanctuary lies at a distance of 8.5 km in W direction. Project 
Proponent has informed that the application for NBWL Clearance has been submitted 
which is under approval. Further, the Project Proponent reported that there is no 
Schedule I species in the study area however schedule II species has been found" 
accordingly, the species specific conservation plan has been prepared which is under 
the process of approval by the Chief Wildlife Warden, Uttarakhand. The baseline 
data was generated for the period during October, 2013·to December 2013. All the 
parameters for water and air quality were within permissible limits, Project 
Proponent reported that no R&R is applicable for this Project as the mine lease area 
lies entirely on the River bed and there is no establishment on the site. 

6. The Public Hearing for the proposed project was conducted on 10 th July, 2014 
a.m. at Rajkiya Purva Madhyamik Vidhyalaya, Enfield Grant, Vikasnagar, 

Dehradun, Uttarakhand: The Public Hearing was presided over by Shri Pratap Singh 
Shah, ADM, Dehradun, Ultarakliand. The issues raised during the Public Hearing 

also considered and discussed during the meeting, which inter-alia, included 
at priority to local people in employment, effective implementation of measures to 

trol dust pollution, water conservation measures, sccial and other village 
lopment activities and not to hal'm nearby fields. 

Project Proponent has IT'i1cie Replenishment Study analysis bused Of) Dandy 
on's Replenishment Model and also ment:oned that a proposal of rer lcnishm cill 

dy is under consideration Villich is to be.: carriec: Ollt by FRI Dchradl.lll , f\ccorc1in g 
approved mine plan, the Total Reserve is 10558364.8 111 3 for 5 ye i'l rS and 

mineable reserve is 40,00,000 for 5 years, The Committee delilJeratecJ the issuE'S on 
Replenishment rate and is of the view tlicil Plojcct PrODOllcn shall c c: u easejs r(\ j-} tl"I ;' 
mining of t'-1ineral Sand Bajri and f~.oulder in ca se t!"c rcplcnisf,ment of minel zoil:: i:-. 
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lower than the approved rate of production , till the replen ishment is completed. 

8. The total cost of the project is Rs. 40.55 Lakhs , Project Proponent has 
earmarked the Environmental Management Plan (EMP) cost @ Rs. 7.0 lakhs towards 
capital cost and Rs. 16.43 lakhs per annum towards recurring cost. Project 
Proponent reported that there is no court casel litigation pending against the 
project. 

9. The Ministry of Environment, Forest and Climate Change has examined the 
proposal in accordance with the Environmental Impact Assessment Notification (EIA), 
2006 ,and further amendments thereto and hereby accords the Environmental 
Clearance under the provisions thereof to the above mentioned proposal of MIs 
Garhwal Mandai Vikas Nigam Ltd. for Mining of Mineral Sand Bajri and 
Boulder (Minor Mineral) from River Yamuna Lot No-21/1 with proposed 
production capacity of 8,00,000 TPA (ROM) in the mine lease area of 
123.19ha, located at Village: Dakpathar, Nawabgarh, Mandi Gangbhewa & 
Bhimawala Tehsil: Vikasnagar & District: Dehradun, Uttarakhand subject to 
compliance of the followings terms and conditions and environmental safeguards 
mentioned below:­

A. 	 Specific conditions 

(i) 	 Environmental clearance is granted subject to final outcome of Hon'ble 
Supreme Court of India, Hon'ble High Court of Uttarakhand, Hon'ble 
NGT and any other Court of Law, if any, as may be applicable to this 
project. 

(ii) 	 The Simbalbara Wildlife Sanctuary lies at a distance of 8.5 km in W 
direction. This Environmental Clearance is subject to obtaining 
requisite NBWL Clearance from the Standing Committee of National 
Board for Wildlife as applicable for this Mining project. 

(iii) 	 The Project Proponent shall obtain Consent to Operate from the State Pollution 
Control Board, Uttarakhand and effectively Implement all the condit ions 
stipulated therein. 

(iv) 	 Project Proponent shall decrease I stop the mining of Sand, Bajri and 
Boulder, in case the replenishment is lower than the approved rate of 
production, till the replenishment is completed. 

(v) 	 Project Proponent shall appoint a Monitoring Committee to monitor th e 
replenishment study, traffic management, level s of production, River Bank 
erosion and maintenance of Road etc. 

: (v i) 	 Excavation will be carried Ollt up to a maximum depth of 1.5 meter from 
surface of sand deposit and 1 meter above from the wa ter leve l of the 
River channel whichever is reached ear'lie r', 

Project Proponent sha ll implEment th e Disas ter f'.1 anag2 ment Pi an (:i s lh e Il l:n c 
lease area is located in Seismic LOi,C - IV . Proj ect Proponent ~ h ,,11 apr:Oi ilL c; 

Comm ittee to have a check over any disa ster to warn \N or~ors .".,,(11 1.1 cfore fc)r 
the safety of th e workers. EmcI'cw ncy hclpli ne num ber will be- c l j ~'iJ!?,/( : d aL <:1 11 
levels, 



~ject Proponent shall appoint an Occupational Health Specialist for Regular 
and Periodical medical examination of the workers engaged in the Project and 
records maintained; also, Occupational health check-ups for workers having 
some ailments like BP, diabetes, habitual smokers, etc. shall be undertaken 
once in six' months and necessary remedial/preventive measures taken 
accordingly. Recommendations of National Institute for Labour for ensuring 
good occupational environment for mine workers would also be adopted; All 
the old age people of the surrounding villages may be provided medical 
facilities. 

(Ix) 	 The number of trips of the trucks shall not exceed the estimated quantity of 
356 trucks (10 tonnes capacity) trips per day. Transport of minerals shall 
be done either by dedicated road or it should be ensured that the 
trucks/dumpers carrying the mineral should not be allowed to pass through the 
villages. The Project Proponent shall ensure that the road may not be damaged 
due to transportation of the mineral; and transport of minerals will be as per 
IRC Guidelines with respect to complying with traffic congestion and density. 

(x) 	 Implementation of Action Plan on the issues raised during the Public Hearing . 
The Proponent shall complete all the tasks as per the Action Plan submitted 
with the budgetary provisions during the Public Hearing. 

(xi) 	 The pollution due to transportation load on the environment will be effectively 
controlled & water sprinkling will also be done regularly. Vehicles with puce 
only will be allowed to ply. The mineral transportation shall be carried out 
through covered trucks only and the vehicles carrying the mineral shall not be 
overloaded . Project should obtain 'PUC' certificate for all the vehicles from 
authorized pollution testing centre. 

(Xii) 	 Washing of all transport vehicle should be done inside the mining lease. 
Permanent pillars has to be constructed to demarcate width of extraction of 
ROM leaving 25% of River width from the bank with depth of 1. 5m below the 
ground and 1.2 m above the ground to observe its stability. 

(xiii) 	 The Project Proponent shall also take all precautionary measures during mining 
operation for conservation and protection of endangered flora/fauna, if any, 
spotted in the study area. 

(Xiv) 	 The illumination and sound at· night at project site, disturb the villages in 
respect of 'both human and animal population. Consequent sleeping disorders 
and stress may affect the health in the villages located close to mining 
operations. Habitations have a right for darkness and minimal noise levels at ~ . ! night. Projr:ct Proponent must ensure that the biological clock of the villages is 

I, not disturbed; by orienting the floodlights/ masks away from the villagers and 
keeping the noise le/els well within the prescribed limits fel' day light/night 
hours . :' 

, , 

Ii 	 (xv) Transportation of the minerals by road passing through the village shall not be 
~ ~,::::=~~ allowed. A 'bypass' road should be constru cted (sa y I leaving a gap of at least 

. ' ,. 
200 meters) for the purpose of transportation of the minerals so lhat Lh\.; 

irnp e:: ct or sound, dust and accidents could be mitigated. The Project Proponcl"It 
shall bear the cost towards the widening and strengthening of existing public 
rO<Jd netwol'k in case the sarlle is pmposcd Lo be. used for till' Ploj"c.L . No roae; 
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movement should be allowed on existing village road 
appropriately increasing the carrying capacity of such roads. 

network without 

(xvi) As per the Company Act, the CSR cost should be 2 % of average net profit of 
last three years . Hence CSR expenses should be as per the Company Act/Rule 
for the Soclo Economic Development of the neighborhood Habitats which could 
be planned and executed by the Project Proponent more systematically based 
on the 'Need based door to door survey' by established Social 
Institutes/Workers. The report shall be submitted to the Ministry of 
Environment, Forest and Climate Change and Its Regional Office located at 
Dehradun on six monthly basis. 

(xvii) Provision shall be made for the housing of construction labour within the site 
with all necessary Infrastructure and facilities such as fuel for cooking, mobile 
tOilets, mobile STP, safe drinking water, medical health care, creche etc. The 
housing may be in the form of temporary structures to be removed after the 
completion of the project. 

/' (xviii) A Final Mine Closure Plan along with deta ils of Corpus Fund shall be submitted 
to the Ministry of Environment, Forest and Climate Change 5 years in advance 
of final mine closure for approval. _ 

B: Special Conditions: 

The Ministry of Environment, Forest and Climate has constituted a Committee 
to formulate the "Guidelines for Sustainable Sand Mining In the Country". The 
Guidelines, inter-alia, included the following recommendations. The Project Proponent 
shall Implement the following special conditions so as to mitigate the environment 
impact of mining activities:­

Impact 
Category 

S. 
No 

Environmental Conditions 
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takeholder 
ngagement 

1 

2 

In the case of private land not owned by the lease holder an I 

affidavit should be obtained regard ing consent of tile 
concerned land owner (s) for carrying out the min ing 
operation , 
Stakeholder awaren ess and ability to raise concerns and 

f--_--f-'....e_t_t~it to be addressed. 
3 Implementation of Action Plan on the issues raised during the 

Public Hearing. The Proponent shall complete all th e tasks as 
per the Action Pian submitted with tile budgetary provision s 
durin the Public Hea ring. 

4 Havin va lid lease a~ld alj th e permits is very much needed, 
5 To esta bliS­h--a-Monil oring Committee including Loca l 

Panchllyat, to ch eck on traffic due to t ra nsportatio n and , 
I submi t an annua l report on th S sa. m~.:___.__. .._____, 

6 IT~, e di rec li ons given by the Hon'b!c Supreme Court or II~di(1 . 
I Vi de order dated 27,02. 201 2 In Deep ak Kumar case lS U (C) I 

Nos. 19628- 19G2':-J o r 20 09 J and order da ted U5 ,m),2 0 13 01 I 
the Hon'ble r'~ a li o nal Green Tri l1l.Jrlc.l l in ap pli r;at iol l r\]o , I 
1 71/~0}~ may beSL ri (~ l y~oJJ.9 wC(~_ 

7 All th e pro visions mc'idc and rcstrict iGI1S imp0sc: J clS CO\:. ! (C: ! 
i i.!2._the IVli n o ~ H i ~' (:ll P'~j~e, ..? haI U2 r. comp lied \',iLil , p:~;: i'-Il:'-, :',' 



holder after certification by tile mining official 
coordinates are made available to th e 
Committee. 

,1-­2­2 -1 The top -='~-,o-il-in-c-a-se of surrace lanel mining 
temporarily in an earrnark~d si te and concun'entlv 
land reclamation . 

soslainable 
Mining 
Pradices 

f--­
Identification 
and 
Preparation 
Mining Site 

regarding Environment Management Practices and its fund 
management and Payment of compensation to the land 
owners, 

8 District level Survey Report should be prepared and area 
suitable for mining and area prohibited for mining be 
id.~ntified . 

9 The depth of mining in Riverbed shall not exceed one meter 
or water level whichever is less, provlded that where the Joint 
Inspection Committee certifies about excessive deposit or 
over accumulation of mineral in certain reaches requiring 
channelization, it can go up to 3 meters on defined reaches of 
the River.

\----\------------ - ---- .- --- ­. --- . - -----1 
10 No River sand minin be allowed in rain season, 
11 To submit annual replenishment report certified by an 

authorized agency. In case the replenishment is lower than 
the approved rate of production, then the mining activity / 
production levels shall be decreased / stopped accordingly till 
the re lenishment is com leted. 

12 Ultimate working depth shall be up to 1.5 m from Riverbed 
level and not less than one meter from the water level of the 
River channel whichever is reached earlier. In hilly terrain 
this de th be referabl restricted to one meter, 

13 In River flood plain mining a buffer of 3 meter to be left from 
the River bank for minin . 

14 In mining from agricultural field a buffer of 3 meter to be left 
from the ad 'acent field. 

.~~~------------------~ 

15 Mining shall be done in layers of 1 meter depth to avoid 
ponding effect and after first layer is excavated,the process 
will be repeated for the next layers. 

16 To maintain safety and stability of Riverbanks i.e. 3 meter or 
10% of the width of the River whichever is more will be left 
intact as no min in zone. 

17 No stream should be diverted for the purpose of sand mining. 
No natural water course and/ or water resources are 
obstructed due to minin 0 erations. 
No blasting shall be resorted to in River mining and without 

ermission a~_o-=.t_h..:...e_ ____'__'_ _____., 
18 

rJP lace. _________ 
Depending upon the location, thickness of sand, deposition, 
agricultural land/Riverbed, the method of mining may be 
manual, semi-mechanized or mechanized; however, manual 
method of minin _.~_hall be preferred over any other me! hod, 

19 

----.­
Mining should be done only in area / stretch identified in the 
District Level Survey Report suitable for mining and so 

of 

20 

certified by the Sub-Divisional Level Committee after site 
visit. 
Mining Sllould begin only after pucca pilla r markin g th e 
boundary of lease area is erected at the cost of t.he lease 

and its geo 
District l.eve l 

21 

sharl he stored1 
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of 

24 

25 

26 

27 

28 

Pollution 29 

Dust 


30 

31 

32 

33 

34 

35 
36! 

I, 

,
I , ' 

Monitoring the 
Mining 
jMineral and its 
rTransportation 

oise 
anagement 

anagement 

anagement 
f Visual 

I a cti~ ities , _

/ 

The EC holder shall keep a correct account of quantity of 

mineral mined out, dispatched from the mine, mode of 


, transport, registration number of vehicle, person in-charge of 
vehicle and mine plan, This should be produced before 
officers of Central Government and State for inspection,_ 
For each mining lease site the access should be controlled in 
a way that vehicles carrying mineral from that area are 

. tracked and accounted for, 
The State / District Level Environment Committee should use 
technology like Bar Coding, Information and Communications 
Technology (lCT), Web based and ICT enabled services, 
mobile SMS App etc. to account for weight of mineral being 
taken out of the lease area and the number of trucks moving 
out with the mineral. 

There should be regular monitoring of the mining activities in 

the State to ensure effective compliance of stipulated EC 

conditions and of the provisions under the Minor Minerai 

Concessions Rules framed b the State Government. 

Noise arising out of mining and processing shall be abated 

and controlled at source to kee within ermissible limit. 

Restricted working hours. Sand mining operation has to be 

carried out between 6 am to 7 m, 

The pollution due to transportation load on the environment 

will be effectively controlled and water sprinkling will also be 

done re ularl . 

Air Pollution due to dust, exhaust emission or fumes during 

mining and processing phase should be controlled and kept in 


ermissible limits s eCified under environmental ) aws_,___ _ _ 

The mineral transportation shall be carried out through . 

covered trucks only and the vehicles carrying the mineral 

shall not be overloaded. Wheel washing facility should be 

installed and used. 

The mining operations are to be done in a systematic manner 

so that the operations shall create a major visual impact on 

the site, 

Restoration of flora affected by mining should be done 

immediately. Twice the number of _trees destroyed by mining 

to be planted preferably of indigenous species. Each EC 

holder should plant and maintain for lease period at least 5 

trees er hectare in area near lease. 

No mining lease shall be granted in the forest area without 

forest clearance in accordance with the provisions of the 

Forest Conservation Act, 1980 and the rules made 

thereunder. 
- - - - - -,--- ­
Protection of turtle and bird habitats sha!1 be ensu:::.;r.-:c:..::dc.:.,_ _ _ _ 1 


No felling of tl-ee neal- qua rry is allowed. For mill ing lease 

wi t hin 10krn of the Na t ional Park / Sanctuary or in Eco­

Sensitive Zone of the Pro tected Area, recomm end at ion of 

Standing Committee of National Board of Wild Life (NBWL) 

have to be obta ined as per the Hon'ble Supreme Court order 

in LA. No , 460 of 2004 , ____ _ _ ___ __ 


1--37 I Spi-illg sources 511 0 ul(j- ';-ot- be affected due to m ini ng 
_____I _ Nccc~ ()I-y ~otec tion meas u rc ~, c l e to 1)(' 
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__ _ 

~_ _ ___ 
Management. 
of Instability 
and Erosion 

Waste 
Management 

Pollution 
Prevention 

f-------.--
Protection 
Infrastructure 	

I 

,> 

__4-_-+~~~o~rated. 
38 	 Removal, stacking and utilization of top soil in mining are 

should be ensured. Where top soil cannot be used 
concurrently, it shall be stored separately for future use 
keeping In view that the bacterial organism should not die 
and shoyJ~Lbe s prea d neaIQy-.-:a::..:r-c=e:.::a:..:,..-----=-----,,---------1 

39 The EC should stipulate conditions for adequate steps to 
check soil erosion and control debris flow etc. by constructing 
en ineerin structures 

40 Use of oversize material to control erosion and movement of 
sediments 

41 No overhangs shall be allowed to be formed due to mining 
and mining shall not be allowed In area where subsidence of 
rocks is likel to occur due to stee an Ie of slo e. 

42 No extraction of stone I boulder I sand in landslide prone 
areas. 

43 Controlled clearance of ri arian veetation to be undertaken 
44 Site clearance and tidiness is very much needed to have less 

visual im act of minln . 
45 Dumping of waste shall be done in earmarked places as 

ap roved in Mining Plan . _____________ _ __----4 

46 Rubbish burial shall not be done in the Rivers. 
47 The EC holder shall take all possible precautions 

rotection of environmen!..~!:!.g_ control of pollu\:lQ..n-'..:.'----_ 
48 Effluent discharge should be kept to the minimum 

should meet the standards prescribed. 
49 Mining shall not be undertaken in a mining lease located in 

200-500 meter of bridge, 200 meter upstream and 
downstream of water supply I irrigation scheme, 100 meters 
from the edge of National Highway and railway line, 50, 
meters from a reservoir, canal or building, 25 meter from the I 
edge of State Highway and 10 meters from the edge of other I 
roads except o. n .. special exemption by the Sub-Divisional level 

of 

" Joint Ins ection Committee. 
.~~-----------------

50 For carrying out mining in proximity to any bridge or 
embankment, appropriate safety zone (not Itess than 200 
meters) should be worked out on case to case basis, taking 
into account the structural parameters, location aspects and I 
flow rate, and no mining should be carried out in the safety I 

" 

zone so worked out. 
51 Mining activ ities shall not be done for 

mining can cause danger to site of flood 
places of cultural, ;-e l;gio.US, historical, 

f----- - - - - - --! 
52Enhancement 

of Road Safety 
53 

I~ 

54 

\ importance. __ _" 

for the 

and it 

mine lease ~ herc \ 
protection works , 
and arCheOlOgiCal ; 

_ -l 
Vehicl~s used for transportiJli~n of sand are to be permitted II' 

onl 	 Wi t h Fitness an d ~UC ___ _ ___ Cer:.~lflcat?s . 

Junction at takeoff point of appr-oach road with main !- ad he I 
properly deve loped with proper width and gcometl-y rCCjlJirl.'d 
for sarc movement o f traffiC by concession holder at IllS ov;n I 
cost. 
Project Proponent sh ail-ensure thatthE' road may not be: i

Idamaged due to tr-ansportation of the mineral; aliCJ [:' cHiS POI1 

of miner a Is Will Ix: <:1:0_ peL I RC Guidel i II c's ~' il~ r:.,-· cr:" " l l (' 

I "'::::::Z;::=1'or::: M / f; G:I rh,w2 1 M '-'lIld "I Vi kas N ig a f1l (G H Vt'! ) Li ITi i ~ ~ d ( i ~ LA: 123,16 h.:> ) 
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) r' " 
C': .. 

I ,~ ?-CO 
, rs:s complying with traffic congestloC!. and densit!:. 

_~_9. stacking allowed on road .side along NationaIJiiSLhw~..: ,- -
Closure and 56 The Project Proponent shall undertake phased restorat ion, 
Reclamation of reclamation and rehabilitation of land affected by mining and 
Mined Out completes this work before abandonment of mine. 
~rea 57 Restoration, reclamation and rehabilitation in cluster should 

be done systematically and jointly by each EC holder in that 
cluster. This should be appropriately reflected as EC condition 
in each EC in cluster., 

58 Site specific plan with eco-restoratio.n should be in place and 
implemented. 

Hea'ith and 59 Health and safety of workers should be taken care of. 
Safety 60 Transport of mineral will not be done through villages I 

habitations. 
61 The Project Proponent shall make arrangement for drinking 

water, first aid facility (along with species specific anti-venom 
provisionin.9l in case of emerqency for the workers . 

62 Project Proponent shall implement the Disaster Management 
Plan if the mine lease area is located in Seismic Zone-IV . 
Project Proponent shall appoint a Committee to have a check 
over any disaster to warn workers well before for the safety 
of the workers . Emergency helpline number will be displayed 
at all levels. . 

63 Project Proponent shall appoint an Occupational Health 
Specialist for Regular and Periodical medical examination of 
the workers engaged in the Project and records maintained; 
also, Occupational health check-ups for workers having some 
ailments like BP, diabetes, habitual smokers, etc. shall be 
undertaken once in six months and necessary 
remedial/preventive measures taken accord ingly . 
Recommendations of National Institute for Labour for 
ensuring good occupational environment for mine workers 
would also be adopted . 

~onitoring the 64 The Project Proponent shall report monitoring data on 
mpact of replenishment, traffic management, levels of product ion, 
~ining River Bank erosion and maintenance of Road etc. i-.---..­
~ineral 65 Use of alterna te material such as M-sand in place of natural 
~onservation River sand shall be encouraged in order to reduce stress on 

natural eco-sys~em. -_.­ •...-

PROCEDURE FOR MONITORING OF SAND MINING 

The Proj ect Propon ent shall implement the procedure for moni to ri ng of sand 
mining or river bed mining as per the Amendments in EIA Notification, 2006 vide 
SO No. 141 (E) dated 15.01.2016. 

(i ) 	 Project Proponen t must ensu re tha t the security featu res of Transport 
Permissi on vi z, (a) Printed on Indian Ra nk Associati on ( IBA) appl'oved Magnetic 
I nk Character' Recogn ition Code (MICR ) ~CJpe r; (c) Unique Ba rcode; (d ) UniqCJc 
Quick Response Code (QP,); (e) Fugiti ve I nk Background; (f) Inv is ib le Ink 1'-1()I-k ; 
(9) Void Pantograph; (h ) Waterma rk . 

(ii ) Proj ect Proponent mu st ensure L/ ';cl!: the CCTV ca mera, Person?: CC I;,[JLller (PC) , 
Intern et Connrction, Power Back up , access cont rol of rnil','.' Ir..'cc(,,~ S i \ C'; , ; ~! J 

! ':i ~ •. , ; '). 
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arrangement for weight or approximation of weight of mined out mineral on 
basis of volume of the trailer of vehicle used at mine lease site are available. 

iii) Project Proponent must ensure the Scanning of Transport Permit or Receipt and 
Uploading on Server. 

(iv) The State Mines and Geology Department should print the Transport Permits / 
Receipt with security features enumerated at Paragraph (i) above and issue 
them to the mine lease holder through the District Collector. Once these 
Transport Permits or Receipts are issued, they would be uploaded on the server 
against that mine lease area. Each receipt should be preferably with pre-fixed 
quantity, so the total quantity gets determined for the receipts issued. When 
the Transport Permit or Receipt barcode gets scanned and invoice is generated, 
that particular barcode gets used and Its validity time is recorded on the server. 
So all the details of transporting of mined out material can be captured on the' 
server and the Transport Permit or Receipt cannot be reused. 

(v) 	The staff deployed for the purpose of checking of vehicles carrying mined ' 
mineral should be in a position to check the validity of Transport Permit or 
Receipt by scanning them using website, Android Application and SMS. 

(vi)
. 

In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall . 
be extended by sending SMS by driver In specific format to report breakdown of 
vehicle. The server will register this information and register the breakdown, 
The State can also establish a call centre, which can register breakdowns of 
such vehides and extend the validity period. The subsequent restart of the 
vehicle also should be similarly reported to the server / call centre. 

(vii) 	The route of vehicle from source to destination shall be tracked through the 
system using check points, Radio-frequency identification (RFID) Tags, and 
Global Positioning System (GPS) tracking . 

(viii)The system shall enable the Authorities to develop periodic report on different 
parameters like daily lifting report, vehicle log/ history, lifting against allocation, 
and total lifting. The system can be used to generate auto mails/SMS. This will 
enable the District Collector / Magistrate to get all the relevant details and will 
enable the authority to block the scanning facility of any site found to be 
indulged in irregularity. Whenever any authority intercepts any vehicle 
transporting illegal sand, it shall get registered on the server and shall be 
mandatory f.or the officer to fill in the report on action taken. Every intercepted 
vehicle should be tracked. 

D. General conditions 

No change in mining t ech nology and scope of working should be made without 
prior approval of the Ministry of Environment, Forest and Climate Change. 

No change in the calendar plan including excavation, quantuIT\ of mineral and 
waste should be made. 

The Project Proponent shall obtain necessa ry prior permission or the 
competent authorities for dra wl or requisite quantity of surface wa ter and 
ground water for the proj ect. 

EC to 1-l/s Garhwal r--'12i IHJZ,! Vikas Niga,,~ (GMVN) Limited (r';LA: 123 .16ha) 



R'egular monitoring of ground water table to be carried out at the upstream 
and depth of water available in the dug well is to be measured. Monitoring to 
be done by establishing a network of existing wells and constructing new 
piezometers. 

(v) 	 Monitoring of Ambient Air Quality to be carried out based on the 2009 
Notification, as amended from time to time by the Central Pollution Control 
Board. Water sprinkling should be increased at places loading and unloading 
pOints & transfer point to reduce fugitive emissions. 

(vi) 	 The upliftment of ~cheduled caste/scheduled tribe population, specific 
programmes have been taken in to consideration specially with respect to 
education, health care, livelihood generation, infrastructure development & 
promotion of sports &, culture for SC/ST population and that these will be 
intensified in future. 

(vii) 	 Plantation shall be raised in a 7.5m wide green belt in the safety zone around 
the mining lease, bClckfilied and reclaimed area, around water body, along the 
roads etc. by planting the native species In consultation with the local 
DFO/Agriculture Department. The density of the trees should be around 2500 
plants per ha. Greenbelt shall be developed all along the mine lease area in a 
phased manner and shall be completed within first five years. 

(viii) 	 Dimension of the retaining wall at the toe of over burden dumps and OB 
benches within the mine to check run-off and siltation shall be based on the 
rain fall data. 

(ix) 	 Effective safeguard measures such as regular water sprinkling shall be carried 
out in critical areas prone to air pollution and having high levels of PM 10 and 
PM2.S such as haul road, loading and unloading point and transfer pOints. It 
shall be ensured that the Ambient Air Quality parameters conform to the 
norms prescribed by the Central Pollution Control Board in this regard. 

(x) 	 Regular monitoring of the flow rate of the springs and perennial nallahs flowing 
in and around the mine lease shall be carried out and records maintained . 
Regular monitoring of water quality upstream and downstream of water bodies 
shall be carried out and record of monitoring data should be maintained 
and submitted to the Ministry of Environment, Forest & Climate Change, its 
Regional Office, Dehradun, Central Groundwater Authority, Regional Director, 
Central Ground Water Board, State Pollution Control Board' and Central 
Pollution Control Board. 

Regular monitoring of ground water level and quality shall be carried out ill 
and around the mine lease by establishing a network of existing wells and 
constructing new piezometers during the mining operation . The monitoring 
shall be carried o.ut four times in a yeal' - pre- monsoon (April-May), monsoon 
(August), post-monsoon (November) and winter (January) and the data thu s 
collected may be sent regularly to Ministry of Environment, Forest & Ci imato 
Change and its Regional Office, Deilradun, CenLral Gr"ound Water AuthonLy ,:1 1(; 
r~egional Director, Central Ground Water 30ar"d. 

The critical parameters such as prv1 10 (size less than 10 micro meter), PM: .) 
(size less than 2.5 micro meter), NO, and SOx in the ambient air within the 
impact lOne, peak particl e. velocity at 300m distance or v.;ithin th", rle~ r (' 5 t 
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of 

the 

(xiii) 
zone 

and 

(xiV) 

(xv) 

(xvi) 

(xvii) 

~\ \ 

habitation, whichever is closer shall be monitored periodically. Further, quality 
discharged water shall also be monitored [(TDS, DO, PH and Tota l 

Suspended Solids (TSS»). The monitored data shall be uploaded on the website 
of the company as well as displayed on a display board at the project site at a 
sUitable location near the main gate of the Company in public domain. The 
circular No. J-20012/1/2006-IA.II (M) dated 27.05.2009 issued by Ministry of 
Environment; Forest & Climate Change, which is available on the website of 

Ministry www.envfor.nlc.in shall also be referred in this regard for its 
comp1iance. 

Four ambient air quality-monitoring stations should be established in the core 
as well as in the buffer zone for PM 1o, PM 2.5, S02 & NOx monitoring. 

Location of the stations should be decided based on the meteorological data, 
topographical features and enVironmentally and ecologically sensitive targets 

frequency of monitoring should be undertaken in consultation with the 
State Pollution Control Board. Data on ambient air quality should be regularly 
submitted to the Ministry including its Regional office located at Dehradun and 
the State Pollution Control Board/Central Pollution Control Board once in six 
months. 

Fugitive dust emissions from all the sources should be controlled regularly. 
Water spraying arrangement on haul roads, loading and unloading and at 
transfer points should be provided and properly maintained. 

Measures should be taken for control of noise levels below 85 dBA in the work 
environment. Workers engaged in operations of HEMM, etc. should be provided 
with ear plugs / muffs. 

Industrial waste water (workshop and waste water from the mine) should be 
properly collected, treated so as to conform to the standards prescribed under 
GSR 422 (E) dated 19th May, 1993 and 31st December, 1993 or as amended 
from time to time. Oil and grease trap should be installed before discharge of 
workshop effluents. 

Personnel working in dusty areas should wear protective respiratory devices 
and they should also be provided with adequate training and information on 
safety and health aspects. 

(xvi ii) A separate. envi ronmental manag ement cell with suitable quali fi ed personn el 
should be set-up under the control of a Senior Executive, who wil l report 
directly to the Head of the Organization. 

The funds earmarked for environmental protection measures should be kept in 
separate account and should not be diverted for other purpose . Yea r wise 
expenditure shou ld be reported to the Minist ry and it s Reg ional Offi ce loca ted 
at Dehradun. 

The Project authorities should inform to the Regional Office loca te d at 
Dehradun reg ardi ng date of financial closures and final approval or th e project 
by th e con cerned authol-it ies and th e date of stc:lrt of lan d developm ent wo rk. 

Th e Proj ect Proponent sha ll su bmi t six monthly report on t he st () tus of t he 
imple mentat ion of the st ipulated erlvi ronrnen tal safeguards to the r'!; i ni ~o t rv or 

I' ,i ', ( ' I : : r ; : 
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12. 

Insurance Act, 

/ 

I ' Environment, Forest and Climate Change, its Regional Office, Dehradun, 
Central Pollution Control Board and State Pollution Control Board. 

(xxii) 	The Regional Office of this Ministry located at Dehradun shall monitor 
compliance of the stipulated conditions. The project authorities should extend 
full cooperation to the officer (s) of the Regional Office by furnishing the 
requisite data / information / monitoring reports, 

(xxifl) A copy of clearance letter will be marked to concerned Panchayat / local NGO, 
if any, from whom suggestion / representation has been received while 
processing the proposal. 

(xxiv) State Pollution Control Board should display a copy of the clearance letter at 
the Regional office, District Industry Centre and Collector's office/ Tehsildar's 
Office for 30 days. 

(xxv) 	The project authorities should advertise at least in two local newspapers widely 
circulated, one of which shall be in the vernacular language of the locality 
concerned, within 7 days of the issue of the clearance letter informing that the 
project has been accorded environmental clearance and a copy of the 
clearance letter is available with the State Pollution Control Board and also at 
web site of the Ministry of Environment, Forest & Climate Change at 
http://envfor.nic.in and a copy of the same should be forwarded to the 
Reglona'i Office of this Ministry located Dehradun. 

10. The Ministry or any other Competent Authority may alter/modify the above 
conditions or stipulate any further condition in the interest of environment protection. 

11. Concealing factual data or submission of false/fabricated data and 
failure to comply with any of the conditions mentioned above may 
result in withdrawal of this clearance and attract action under the 
provisions of the Environment (Protection) Act, 1986. 

The above conditions will be enforced inter-alia, under the provIsions of the 
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of 
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability 

1991 along with their amendments and rules made there under and 
also any other orders passed by the Hon'ble Supreme Court of India/ High Courl of 
Uttarakhand and any other Court of Law relating to the subject matter. 

Any appeal against this environmental clearance shall lie with the National 
"........ ,, ~~n Tribunal, if preferred, within a period of 30 days as prescribed under Sect-ion 

of the National Green Tribunal Act. 2010 . 
Yours faihfully, 

III :--'\\J
N \~\<?,\ 

(Su~n ra Kumar) 
Di['ectol (5) 

Copy to: 

1. 	 The Secretary, Ministry of f'1ine s, Government of India, ::::hasUi 6 11 :0 \".'(': ;" [\j ew 
Delhi . 

2. 	 The Secretary, Department oC Mines i?, Geology, Govcrnnl('i1\ :.I : . tc!, ;~ I' l ,;, n ' ;.,(\ r 

5euetaiiCit, Delll'adun. 
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3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 
12. 
13. 
14. 
15 . 
16. 

• 

The Secretary, Department of Environment, Government of Uttarakhand, 
Secretariat, Oehradun . 
The Secretary, Department of Forest, Government of Uttarakhand, 
Oehradun, Uttarakhand. 
The Chief Wildlife Warden, Government of Uttarakhand, Secretariat, 
Dehradun. 
The Principal Chief Conservator of Forests (C.), Ministry of Environment, 
Forest and Climate Change, Regional Office (NCZ), Pearson Road, P.O. New 
Forest, Forest Research Institute (FRI) campus, Dehradun - 248006. 
The Chairman, Central Pollution Control Board, Parlvesh Bhawan, CBD-cum­
Office Complex, East Arjun Nagar, Delhl-ll0032. 
The Chairman, Uttarakhand Environment Protection & Pollution Control 
Board, E-llS, Nehru Colony, Hardwar Road, Dehradun, Uttarakhand. 
The Member Secretary, Central Ground Water Authority, A-2, W3, Curzon 
Road Barracks, K.G. Marg, New Delhi-llOOOl. 
The Executive Engineer, Department of Irrigation, Government of 
Uttarakhand, Dehradun. 
The Chief Wildlife Warden of State Government of Uttarakhand, Oehradun . 
The District Collector, District Dehradun, State of Uttarakhand . 
Guard File. 
PS to IGF(FC), MoEFCC. / 
PS to IGF(WL), MoEFCC. / 
MoEFCC website. . 

(Surendra Kumar) 
Director (5) 
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IN THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 


ORIGINAL APPLICATION NO. 442 OF 2022 


IN THE MATIER OF: 

Juned Ayubi ........Applicant 


Versus 
State of Uttarakhand & Ors. .., Respondents 

VAKALA TNAMA 
We, undersigned the ae"(. -ro-l 11'l,ev', Garhwal Mandai Vikas Nigam 

Limited- Respondent in the above application do hereby appoint and retain: 

Shri Rahul Verma Advocate, Supreme Court of India, New Delhi to act and 

appear for mel us in the above Petition and on our behalf to conduct and 

prosecute (or defend) the same and all proceedings that may be taken in 

respect of any application connected with the same of any decree order 

passed there in including proceeding in taxation and application for Review, 

to file and obtain return of documents, and to deposit and receive money on 

our behalf in the said application and in applications of Review, and to 

represent me/us and to take all necessary steps on my/our behalf in the 

above matter. I agree to ratify all acts done by the aforesaid Advocate in 

pursuance of this authority. I/We agree to pay all the fees etc. as per law. 

Dated this h.fL day of January of 2013 

Certified, Satisfied & Accepted 

AHUL VERMA] 
Advocate, 
137, Supreme Enclave, 
Mayur Vihar Phase-I, GARHWAL MANDAL VIKAS 
Delhi-110091 NIGAM LlMITED- RESPONDENT 
Phone: 09717706032 

MEMO OF APPEARANCE 
TO, 

THE REGISTRAR, 

National Green Tribunal, 

Principal Bench, New Delhi. 


Sir, 
Kindly enter my appearance on behalf of the abovementioned 

Respondent in the above matter. 
Yours faithfully, 

[RAHUL V ERMA] 
Filed on:- -z..., -01-2023 ADVOCATE FOR THE RESPONDENT/ 

GARHWAL MANDAL VIKAS NIGAM LIMITED 


